2699 Banking Companies

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : That is what is being
done.

SHRI M. M. DHARIA : But my
point of order is something else. My point
of order is regarding the procedure and
conduct of business in this House. No
doubt a Member is allowed by the Chair
to raise a point but it is never discussed
in the House. That is the position under
our present procedure. But is the dis-
cussion going to be allowed now and
if you have allowed. ,.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : It is not a discussion.

SHRI M. M. DHARIA : Then why the
other Members are being allowed ? This
is not the procedure in the House.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : There are several
procedures in the House; I know and
hon. Members also know. Yes, Mr. Misra.

SHRI LOKANATH MISRA : I am
thankful to you, Mr. Vice-Chairman.
1 was submitting thatif the Prime Minister
earnestly wanted to have a discussion
with the leaders of the Opposition, she
should have called all the leaders of the
Opposition and  discussed the matter a
little seriously with them and tried to
evolve a consensus among the Members
in the House. The Vice-President who is
going to be the presiding officer of the
House at least should be generally ac-
ceptable to the House. If that is not so
there would be disorder in the House in
the functioning of the House. What harm
would have been caused if the Prime
Minister had tried to evolve a consensus
regarding the candidate for the office of
Vice-President and Chairman ? That is
what I wanted to submit. I would submit
again through you to the Prime Minister
she should evolve

that if it is possible

such a consensus among the Members
of the House.

1. RESOLUTION SEEKING  DIS-

APPROVAL OF THE BANKING
COMPANIES (ACQUISITION AND
TRANSFER OF UNDERTAKINGS)
ORDINANCE, 1969 (NO. 8 OF 1960)

II. THE BANKING COMPANIES
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL, 1969

SHRI PITAMBER DAS (Uttar Pra-
desh): Mr. Vice-Chairman, I beg to move :
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“That this House disapproves the-
Banking Companies (Acquisition and
Transfer of Undertakings) Ordinance,
1969 (No. 8 of 1969) promulgated by
the Vice-President acting as President
on the 1gth July, 196g.”

Sir, the question of nationalisation. ., .

SHRI DAHYABHAI V. PATEL (Guja-
rat) : Mr. Vice-Chairman, copies of the
Bill as passed by the Lok Sabha and the
motion were circulated to us yesterday
after 7 o’clock. Do you think this is enough
notice for the Members to deal withsuch a
heavy legislation and how much time
has been allowed ? Even the Business.
Advisory Committee I understand was.
not unanimous about it. It has been the
tradition to do things unanimously in the
Business Advisory Committee as far ag
possible. I want to remind you that the
Bengal debate we had yesterday and the
Bill for the abolition of the Upper House
in Bengal was not passed in this House
only because Mr. Bhupesh Gupta did not
want it. One person did not want it;
otherwise the House was willing to do it.
In this case are the heavens going to fall
if a little more time was given to this
House ? This is a very wrong way of
doing things. You can do something
which is right or wrong but it seems the
Congress Party has got into the habit of
doing things the wrong way and the Law
Minister was moving amendments in the
other House even in the third reading
stage. It is very rarely such things have
happened. I would like to know if there are
precedents where in the matter of legis-
lation of such a serious nature, a matter
concerning the banking industry in the
country, even during the third reading
stage amendments are sought to be brought
in and the whole measure hustled through.
Why should we be hustled in this manner ?
The manner in which this is being done
is very wrong. Sufficient time should be
given to this House, Itis very unfair that
things are being hustled in this manner.

SHRI BHUPESH GUPTA  (West
Bengal) : I thirk normally we can raise
such points but in this present case there
is some national urgency and if you
acknowledge the national urgency you
must also think of emergency measures,
In the House the rules of procedure can
always be altered at the will of the House;
it is for the House to decide. As far as the
tims factor iz concerned, 1 think this
measure has got 0 much support in the
country and so little controversial that



2701 Banking Companies

[Shri Bhupesh Gupta]

we can dispose of all the amendments in
no time. Really there is very little to be
debated. Now, I am warning you—warn-
ing you in a good sense, not in a bad
sense— that there must not be any obstruc-
tive tactics, any deadlock...

SHRI DAHYABHAI V. PATEL : As is
happening in Bengal. What is happening
in Bengal ?

SHRI BHUPESH GUPTA : He is
asking, what is happening in Bengal.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Let us get on with the
debate.

SHRI BHUPESH GUPTA : I would
appeal to you, Mr. Vice-Chairman, that
you apply your authority against all
obstructive and frivolous tactics.

SHRI DAHYABHAI V.PATEL : As
they do in Bengal.

[RAJYA SABHA]

DR. BHAI MAHAVIR (Delhi) : 1
mentioned in the Business Advisory Com-
mittee yesterday that when this particular
question is  raised I should be given

permission to say a few words about it.
My submission is ...
THE VICE-CHAIRMAN (SHRI M.

P. BHARGAVA) : It was mentioned in
the House after the Business Advisory
Committee. If the hon. Member was not
present what can be done ? Mr. Loka-
nath Misra did mention about your
.objection and the House is in the know of
it

DR.BHAI MAHAVIR : My submission
is that vyesterday in the meeting it was
decided that it should be mentioned at the
time when the Resolution or the Bill
was taken up. Now, Bhupesh Gupta has
come up with a very novel idea that in the
case of a certain issue for which there is so
much support—1I do not know how he has
gauged this support; if he has gauged it

from the type of demorstrations ...

SHRI BHUPESH GUPTA : Iticwritten
in the skies.

DR. BHAI MAHAVIR : ... that we
see then does he mean to say that wherever
such  demonstrations can be stage-
managed he rights and privileges of the
House should be taken away and we should
not take up a measure or a Bill, for which
the country has to ponder deeply, with }
somes peace, with some calmness and
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give it a dispassionate consideration ?
My submission is there is no such urgency
that we should hustle the whole thing
through. After all there is pclitical back-
ground toit; the way the Ordinance was
promulgated, the time whea it wes
promulgated, the manner in which the
Bill is being pushed through even when
the matter is before the Supreme Court,
these are all bad portents and T submit
that these things shculd not be allowed.
We should be permitted to have our full
say and to give full consideration tc this
matter. The Rajya Sabha should not be
taken for granted. It should not be said
that the Lok Sabha has taken seven days
and we should finish it in three days. we
should go on discussing it till it is finished,
and the non-official day should devoted
to it. After all heavens are not going to
fall if two more days are taken; the Rajya
Sabha has the right to say what it feels
about it,
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SHRI BANKA BEHARI DAS (Orissa) :
Mr. Vice-Chairman, one thing everybody
and all of us agree and that is this House
is the master of its own procedure. You
will remember that when the news came
of the Supreme Court’s partial stay order,
the entire House, barring a few, urged up-
on the Government at that time to bring
forward immediately a Bill, so that this
difficulty will not arise and, in deference to
the wish of the House, I would say—what-
ever might be in their mind—they
brought forward this Bill expeditiously.
So, if we do not pass it early, particularly
before the Supreme Court 1s seized of the
matter, the entire effort will be nullified.
So, I want to request all my friends here.
It is not a question of circumventing it,
but are we not masters of the procedure of
this House? Whether the ruling Party is
going to...

DR. BHAI MAHAVIR : Most of it is
here.

SHRI BANKA BEHARY DAS: Where
the majority of the House, an overwhelm-
ing majority—it is not a question of 51
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and 49—wants to pass this measure before
the Supreme Court is seized of the matter,
I think we are the masters of the House
and it is being done with the consent of
the House. It should be passed before
the ,

SHRI S. S. MARISWAMY (Tamil
Nadu) : Abolish the Supreme Court.

SHRI BANKA BEHARY DAS: We
are not going to abrogate the powers of the
Supreme Court. We are going to regula-
rise it on our own accord, without any dis-
respect to the Supreme Court. If anybody
is opposed to it, surely he is free to go to
the Supreme Court even after this law
is passed. I do not understand why any-
body should be so touchy with this law.
If they are so much concerned with this
law and feel that it is unconstitutional, they
can go to the Supreme Court and see that
this law becomes illegal. That is why I
request all my friends to see that we are
the masters of our procedure and we should
try and pass this Bill. This Billcan be dis-
cussed by the Supreme Court after it has
been passed.

SHRI PITAMBER DAS:

question of nationalisation .

Sir, the

SHRI LOKANATH MISRA (Orissa):
Letit be clear that [ protest. Let me make
it very clear that I protested yesterday in
the Business Advisory Committee meet-
ing and I have with me the support of
Dr. Bhai Mahavir and one or two others
whom I do not want to mention, butall
the same they did not even count whether
the majority was on my side or on the other
side. Somehow they wanted to hustle th-
rough. I said the Rajya Sabha appeared
in the eyes of the people as ifitis a satellite
of the Lok Sabha.

SHRI BHUPESH GUPTA No.

SHRI LOKANATH MISRA: It is,
You have made it. Do not say ‘No’. The
Rajya Sabha should not appear as a sate-
1lite of the Lok Sabha. I wanted to . . .

SHRI BHUPESH GUPTA:
not satellites.

We ar€

SHRI LOKANATH MISRA: I am on
my feet. Will you kindly sit down?

SHRI RAJNARAIN:
be.

It should not
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SHRI LOKANATH MISRA : It
shoulfi not be. Let it not appear as a
satellite of the Lok Sabha. Let it not ap-
pear that 'the Lok Sabha can take its own
tlm'e at 1ts sweet will and it is only the
Rajya Sabha which can be hustled
through by the Treasury Benches. There-
fore, I want to uphold the dignity of the
Rajya Sabha. Therefore, I protested and
with a clear conscience I protested that
forty-eight hours’ notice should be given
after the circulation of the Bill and nothing
short of it is going 1o satisfy me as a de-
mocrat. I believe in democracy 1 believe
In the rule of law. I believe in principles.
I cannot ignore principles for convenience.
Therefore, I protested and I still protest

eéven now, that the Bill should not be
taken up.

SHRI PITAMBER DAS: Sir, the
question of nationalisation and more so
the nationalisation of banks has been a
very controversial issue, a highly contro-
versial one. There are elements in this
country who madly favour nationalisa-
tion and there are others who badly oppose
it. The way they advocate their case, it
appears that their approach to the problem
of nationalisation is dogmatic. The ap-
proach of _Jan Sangh to nationalisation
18 pragmatic and not dogmatic. The ele-
ments who favour nationalisation think
thatitis anend initself. My party thinks
thatit can only be a meansto an end and
It can never be an end in itself, We ho-
nestly feel and we frankly say it that the
time chosen for the bank nationalisation
I8 not appropriate and the way in which
1t has been done is not only unplea-
sant, but it is also highly disgraceful for
those who are responsible for bringing
out the Ordinance. I do not want to enter
Into the question of the constitutionality
of the Ordinance or the legality of it,
because this point has already heen raised
in the House once. Itis commonly said and
believed that this Ordinance was signed
by the Vice-President acting as President
much after his own resignation had been
signed by him.

Mr. Vice-Chairman, you will recall
that the Imperial Bank of India which
was  established under the 1921  Act
was nationalised in 1955. The name of
State Bank of India was then given to it,
Before the nationalisation of the Bank we
had only one day’s strike in 1954. That
strike did not last longer than a day be-
cause 1t was before the nationalisation of
that Bank. But after nationalisation we
had two strikes, one in March 1960,

[RAJYA SABHA]
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which lasted as many as 21 days and about
22,000 persons of the lower staff were
involved in it. Another strike we had
in June 19609, only two month ago,
and it lasted for seventeen long days.
About 7,000. officers were involved in the
strike.You willsee, Mr. Vice-Chairman, that
throughout the world history of banks—
I am not talking only of India but of the
world—you will not come across a simgle
strike of the type that we had witnessed’
in the State Bank of India oaly two
months ago.  The losses on account of
this strike of June 1969 ran into several
crores of rupees. The loss of revenue wass
there, and since it was the sowing seasom
for the farmers many transactions which
pertain to agriculture could not materi-
alise and we had to suffer losses even in
the agricultural sphere. Mr. Vice-Chair-
man, what would happen if such a strike
were to take place in as many as 14
major banks of India and to how many
crores would the losses run? The reason
for the strike to continue for that long
period was that the Chairman of the
Board of Directors being a bureaucrat
and being incapable of tolerating orga-
nised behaviour or rztional changes stood
on false sense of prestige. He had an atti-
tude of cutting the workers to size obvi-
ously because he had no stake and the
losses did not affect him. This generally
we find is the Big Bosses’ attitude with
regard to all the public undertakings.
Nationalisation of different industries
can never be successful unless we have
nationalised the nation itself. So long
as the people are not nationalised, nation-
alisation of this industry or that is not
likely to lead us anywhere. Mr. Vice-
Chairman, in that strike of June 1969,
the officers who were on strike made an.
offer to the bosses sitting in the Secreta-
riat that they would abide even by any
verdict that those bosses were to give
after giving a patient hearing to the
officers on strike. The bureaucracy did
not pay any heed. The 14 major banks
that have been pationalised are not going
to have a management which is in any
likely to bs different from what we have
in the State Bank of India today and,
therefore, we have grave doubts that
howsoever laudable the objectives may
be, howsoever high-sounding phrases our
hon. Frime Minister may use, really
speaking the nationalisation of these banks
is not goirg to cut much ice so far as the
progress of the nation is concerned. The-
refore, this Ordinance, ill-timed as it
is, 1 feel should be disapproved and there-
fore T strongly appeal to the House to
disapprove this Ordinance. Thank you -
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THE MINISTER OF LAW AND
SOCIAL  WELFARE (SHRI P.
GOVINDA MENON) : Mr. Vice-Chair-
men, I beg to move:

“That the Bill to provide for the
acquisition ard transfer of the under-
takings of certain banking companies
in order to serve better the needs of
development of the economy in con-
formity with national policy and
objectives and for matters connected
therewith or incidental thereto, as passed
by the Lok Sabha, be taken into consi-
deration.”

Sir, in moving this motion 1 do not
want 10 address the House ai length. On
an earlicr occacion as soon as the Ordinance
was issued the Prime Minister made a
statement in this Houase in which she
clearly explained the reasons whv it was
thought that these major Indian banks
should be nationalised, and 1 was glad
to hear Mr. Pitamber Das, while opposing
the Ordinance, say that the objectives
may be laudable but he has his own
doubts whether the management would
be proper. Now at this stage when we
are considering the Bill it is enough if we
get a concession that the objectives of the
Bill are laudable because the implementa-
tion of the objectives comes later. There-
fore, I do not want to say further about the
matter ¢xcept to protest against the
statement of Mr. Pitember Das that the
signature of the Vice-President acting as
President to this Ordinance was given
after his resignation. That is no! correct.
That is not true. He also referred to the
strikes in the State Bank of India. In the
Imperial Bank before it was nationslised
and converted into State Bank he con-
cedes that there was one strike. In the
State Bank of India there were two stri-
kes and therefore it woulda ppear to him
that there should be no nationalisation.
Does he mean to say that undertakings in
the private sector will not be faced with
strikes?

Sir, earlier today in tnis House we heard
the Minister of Interrational Trade refer-
ring to the strike in the jute mills in West
Bengal and several Members, particularly
those who come from West Bengal,
referred to the immensity of the problem
crezted by the strike in the jute mills in
Bengal. Now 1 am surprised that Mr.
Pitamber Das should have put forward
these one or two strikes in the State Bank
of India after it was constituted in 1955
as an argument against the Ordinarce which
was issued whose objectives, he concedes,
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are laudable. Sir, I do not want to say
anything further abovt the Ordinance.

Regarding the Bill I must say tnat it i8
a very important Bill, probably one of the:
most important that this Parliament would
have enacted during its existence.

Although it is a very importent Bill,
itis also a very simple Bill. That would be
the charzcteristic of most important Bills.
It is conceived in a simple manner. The
object, Sir, is to naticnalise or to take over
the banking activities or the banking un-
dertakings of these 14 major banks refer-
red to in this Bill, and these are taken over
by 14 corresponding banks which are re-
ferred to in the Bill as the corresponding
new banks. The names are given there.
These banks, it is intended, should con-
tinue as separate entities. That was also-
referred to by the Prime Minister. They
willcontinue as 14 separate banks.

Regarding the management of these
hanks, it is intended that a scheme should
be framed in consultation with the Reser~
ve Bank and it is also our intention to-
place the scheme before Parliament so that
Members will get an opportunity to dis-
cuss the provisions of the scheme, to amend
it , to alter it, etc. That is so far as the new
banks are concerned. It is proposed that the
acquisition should be effected by paying
compensation. Now we have decided
to pay compensation not only because the
Constitution demands that when under-
takings are taken over by the State there
should be payment of compensation but
also because it is right that where the
ownership of these undertakings vested
in thousands and tens of thousands of share-
holders spread throughout the country we
should pay them for what we take over
from them.

The principles regarding the compensa-
tion to be paid can be discussed later
when we come to the Second Schedule in
the Bill. We also want to see that if the
shareholders would immediately like to
get some money, it should be open to these
existing banks to demand from the Gov-
ernment interim payment of a certain
amount which will be equal to half the
paid-up value of the shares and this will
be paid partly in cash, partly in 44 per
cent securities with a term of ten years
and partly in 54 per cent. securities with a
term of thirty years. Itis open to the banks
to say and the share-holders to say whether
they would have the one security or the
other. Where the amount of paid-up share
of a certain shareholder is a small amount
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and half of it exceeds Rs. 5,000, then there
is provision to pay Rs. 5,000 in cash. If
it is less than Rs. 5,000 such half will be
paid in cash. These interim payments will
be undertaken by the existing banks, on
an undertaking that they will be distri-
buted to the shareholders; interim pay-
ments will be made to them.

Sir, we have also provided that till the
scheme is finalised, there should bhe Cus-
todians for these new banks. As the House
is well aware, the Chairmen of the exis-
ting banks have been made Custodians of
the new banks, i.e. of the public sector
banks. This is on the model of what we did
when the Life Insurance Corporation was
constituted a few years back. The general
managers or chairmen of the life insuran-
ce bodies which were taken over were as-
ked to continue as the custodians. It is
a matter of convenience. But that is a
‘transitory arrangement.  These Custodi-
ans will be advised by an Advisory Com-
mittee and we have provided that in the
Advisory Committee, the employees of the
banks also should be given representation,
not to speak of representatives of artisans,
small farmers, etc. Now, when the scheme
comes and the Board of Management is
constituted under the scheme, we intend
to continue the same arrangement. Sir,
this is a progressive step which we are ta-
king up in connection, and in conjunc-
‘tion, with the nationalisation of these four-
teen banks.

Now, there is absolutely no reason to
think that in taking this measure the
Government did anything other than a
pragmatic step, it is not a dogmatic step.

SHRI DAHYABHAI V.
Political step.

PATEL:

SHRI P. GOVINDA MENON: In
1955, the State Bank was constituted. In
1959, State Banks in the Princely States
were taken over and made subsidiaries of
the State Bank of India. Those who would
care to study the record of the State Bank
and the subsidiaries of the State Bank in
the matter of promoting agriculture, small-
scale  industry, cooperatives, etc., etc.,
will see that we are moving in the right
direction. And in the case of these new
14 banks, the Prime Minister has stated
that the objective will be to see that while
banking considerations are not forgotten
and commercial considerations will prevail,
simultaneously an attempt will be made
t o see that a new concept of credit-worthi-
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ness is adopted and that the smaller peo-
ple are benefited by this procedure. There
1s ahsolutely no dogma associated with
this, and if Mr. Pitamber Das and his party
would adopt a pragmatic approach and
reject the dogmatic approach, I am sure,
after the discussions have gone on in this
House today and tomorrow, they would
support this measure.

SHRI BHUPESH GUPTA: After that,
it would be an enigmatic approach.

SHRI P. GOVINDA MENON: After all,
what is it that we are taking over? I hope
that the House will consider the nature
of banking business. It is a business in
which a few handle the money of the many.
After all, what are the assets of a bank?
They are the deposits made in the bank
by the public, the shareholders’ money
also is there and there are a few directors
who handle this amount and make profits.
Now, the idea is that where public money
is involved, the management should be in
public hands, and it is up to the House to
suggest, when the scheme comes up for
consideration, the measures which would
enable the Government to carry on the
administration of these banks successfully
and to the benefit of the public.

Sir, I move that this may be taken into
consideration.

The question was proposed.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): There are three noti-
ces of amendments, by Shri Muniswamy,
by Shri Man Singh Varma and by Shri
Jagdambi Prasad Yadav for reference of
the Bill to a select Committee. Shri Muni-
swamy has not sent the names. So, I
shall not permit him to move the amend-
ment. Shri Man Singh Varma is not here.
So, the question of his amendment does not
arise. Mr. Yadav, you may move your
amendment at this stage without speech.

SHRI J. P. YADAV (Bihar):
Vice-Chairman, Sir, I move:

Mr.

“That the Bill to provide for the ac-
quisition and transfer of the undertakings
of certain banking companies in order
to serve better the needs of development
of the economy in conformity with nati-
onal policy and objectives and for mat-
ters connected therewith or incidental
thereto, as passed by the Lok Sabha, be
referred to a Select Committee of the
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Rajya Sabha consisting of 15 Members
namely—

. Shri Pitamber Das

. Shri Sundar Singh Bhandari

Dr. Bhai Mahavir

. Shri D. Thengari

Shri Niranjan Varma

. Shri Rattan Lal Jain

Shri N. K. Shejwalkar

. Shri Man Singh Varma

. Shri Prem Manohar

. Shri Dahyabhai V. Patel

. Shri Lokanath Misra

. Shri M. K. Mohta

. Shri Sitaram Jaipuria

. Shri Devi Singh and
15. Shri J. P. Yadav,
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the Mover,

with instructions to report by the gist
day of August, 1969.”

The question was proposed,

SHRI DAHYABHAI V. PATEL
Mr. Vice-Chairman, Sir, I have heard
the speech of the hon. Law Minister. I
have also tried to follow the proceedings in
the other House in this connection. The
step, whatever the Law Minister may try
to call it—pragmatic or whatever word he
has used—is clearly political. It is a political
step taken by the Prime Mintster because
of certain developments in her own party.
There was no question of the merits or
otherwise of the nationalisation of banking
when this announcement was made.

I would refer the House to the Prime
Minister’s own statement not long ago.
The ‘Times of India’on the 2nd August
reports the round of talks of the Prime
Minister in referring to the banks’ take-
over. In referring to the banks’ take-over
the Prime Minister says :—

“Now there has been much enthusiasm
for this measure. J must say I have had
no conception that it will have this re-
ception and would be so popular among
the people. Many of these people even
do not know what it involves ...”

This is what she herself says, “Many of
of these people even do not know what it
involves.”

SHRI BHUPESH GUPTA : One of
them is the hon’ble Member.
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SHRI DAHYABHAI V. PATEL : Mr.
Vice-Chairman, may I speak without
being interrupted at every sentence by Mr.
Bhupesh Gupta unnecessarily? I am al-
ways prepared to meet his interruptions
and answer questions even from Mr.
Bhupesh Gupta. But will he kindly allow
me to proceed? Mr. Bhupesh Gupta
reads newspapers and he has got a bunch
of secretaries.

SHRI BHUPESH GUPTA : I have no
secretaries.

SHRI DAHYABHAI V. PATEL:
Your whole party is working for you. The
Prime Minister says :—

“The nationalisation of banks is not

a magic wand. It is not going to remove

poverty from the country. Itis not going

to remove the difficulties but it is one
small step which, if implemented proper-
ly...”

It is a very big “if”’, Madam, Prime Minis~
ter and the House must remember.

And what is the record of this Govern-
ment? Do not the figures of the working of
public undertaking in this country indi-
cate what is going to happen to these banks?
Therefore, Sir, it is a difficult dose to
swallow.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : That we can understand.

SHRI DAHYABHAI V. PATEL : The
Prime Minister herself not very long ago
in 1966 ...

st TwAan : gew faffer § @
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SHRI DAHYABHAI V. PATEL
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{[ﬁfr @1 In 1466, the Prime Minister
herself said, speaking of the public :—
“faulty planning with regard to con-
cept, size, location, raw materials, design,
choice of site and equipment”.

What is left? This has been the general
pattern of public sector projects. The
Prime Minister added :—
“faulty equipment, personnel, contrac-
tual arrangements, supcrvision, co-
ordination, time-schedule etc.”
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All these have been faulty in the matter
-of public sector projects. What is the
‘guarantec that these mistakes will not be
repeated in the case of nationalisation of
banks?-

The Prime Minister should not be guid-
ed by brought out demonstrations that are
* staged in front of her house every day. I
do not know how many of them have bank
“accounts and whether they understand
‘banking. She herself says that they do not
understand banking. But she is bemg
carried away by these people and she is
driven into this step which is a political
step, which has not much to do with the
‘country or its future. It is because of the
“party politics of the Congress that politics
is being injected intc the economic sta-
bility of this country which is very wrong.

The Prime Minister has further stated :—

“Faulty systems of financial control
and audit, lack of a welt-thought-out
personnel policy constitute another set
of problems.”

If you have got so many problems with
regard to the public sector projects that
you cannot manage, I want to know how
you will manage these 15 banks. At one
time the Prime Minister talked of taking
over four or five banks ...

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Which one have you
adaed? There are only 14.

SHRI DAHYABHAI V. PATEL:

Thank you for the correction, Mr. Vice-

" Chairman. If it could be 14 frcm 5, from
14to 15i3not muchof a difference and
the way in which friends on the other side
want to proceed, I do not know v.het}_ler
they will stop at 14. They may be wanting
to go even up to 50. I do not know whether
they could do it.

SHRI GODEY MURAHARI (Uttar
Pradesh) : That is exactly what should be

done.

SHRI DAHYABHAI V. PATEL : You
can if you want to because th_ere are
people who are interested in creating chaos
in this country. This is the real road to
financial chaos.

SHRI BHUPESH GUPTA : You think
the Prime Minister is a Naxalite.

[RAJYA SABHA]
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SHRI DAHYABHAI V. PATEL : That
the Prime Minister would know better
whether she is a Naxalite or not. The
Prime Minister is tolerating Naxaliter
much more than many of us would like to
tolerate, That is very Clear.

Mr. Vice-Chairman, this measure, to
my mind, takes away the fundamental
rights of every citizen to choose where he
can keep his money. I propose to keep my
money in a bank, not managed by Mr.
Bhupesh Gupta & Co. but somebody who,
I think, knows what banking is, and who
manages it well.

SHRIBHUPESH GUPTA : With S. K.
Patil & Co.

SHRI DAHYABHAI V. PATEL : It
may be S. K. Patil & Co., if they know
how to manage it. It can be Mr. Chinaisit-
ting there. I do not know whether he heads
a bank or not because I have not gone into
that aspect of it. But I do say that banks
managed and run by people who know how
to manage banks generally inspire confi-
dence and people deposit their money with
those banks.

Now, Sir, by this measure the Govern-
ment has taken away the fundamental
right of the people to choose where they
would put their money. A system of re-
gimentation is being introduced.  The
people are forced to put their money
where the Government has decided for
them to put.

SHRI P. GOVINDA MENON: I am,
not interrupting; because I have to reply.
I would like to know which that funda-
mental right is codified in the Constitution,
viz., to put your money wherever you
like. Which is that fundamental right?

SHRI DAHYABHAI V. PATEL : So
far we have been exercising it. I know
under the present Law Minister who has
a flexible method of interpreting law,
many things can happen. Even to the
guaraniees given in this House the Law
Minister attaches no value. Take for
instance the privy purse. So under the
flexible legal acumen of the Law Minister
many things can be taken away. But I do
maintain it may not be completely legal
in thatsense—I am not speaking as a
lawyer. I am speaking as an average
citizen of this country—butasa citizen of
this country I must have the right to put
my money wherever I think it is safe and
not where the Law Minister wants me
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to put it. Why do I do it? Becauge
I'want to be assured that I will get my
money back with the due return whenever
I want it. Are we going to get it under
this method of running the banks?

The other objection to this take-over
which is yet uncertain, is the method of
paying compensation. If I deposit in a
bank today, or if I hold shares of a bank
today, I continue to hold them and get
interest.  As soon as this measure comes
into force, perhaps the deposit  will
xema.n there, but the possibility of getting
some interest will remain there or not I do
not know.

The share money is going to be refunded

to me. I do not know in what manner they
will do it. The first thing will be I will
be subjected to a tax due to appreciation
-of price. If the shares have appreciated
I will be subjected to a tax on apprecia-
tion. And where do I put the money?
When everything is at this high rate, I
suffer another loss. Therefore, at a time
when wz want to promote capital forma-
tion, when we want people to put their
money into industry—to put itat the dis-
posal of the Government, if you want, for
financing  the industries—what we are
doing is to shake the confidence of the
people on the one hand, and on the other
to put them to losses which will result in
diminution of capital, making capital shy.
Therefore, this measure is objectionable.
Among the provisions of the Bill, I
notice that the Central Government wants
to take too much power for itself, even
ignoring the Reserve Bank. I would
suggest that the Law Minister should
recognise that the Reserve Bank is a compe-
tent body, it has expertise and knowledge
-on banking.. ..

SHRI P. GOVINDA MENON : Altho-

ugh nationalised,

SHRI DAHYABHAI V. PATEL : It
is yet safe and it has not become a hot-bed
of politics. But if you are going to make it
a public sector project of the type you have
and put it in charge of Malaviyas, then you
know what will happen.

SHRI P. GOVINDA MENON : It
has been a public sector project.

SHRI DAHYABHATI V., PATEL : It
has not been a public sector project of the
type that you have. Itis a separate, safe
and independent banking institytion, and
X hope it will remain so.

{6 AUGUST 1969]
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T wassaying that I hope the Government
will continue to take

SHRI HAYATULLAH ANSART (U
Pradesh) : At least you have one(b;tztxflz
where you can deposit your money.

SHR1I DAHYABHAI v, PATEL ; |
do not know what that gentleman ist

SHRI P. GOVINDA MENON : The

Ordinance was on their advice,

SHRI DAHYABHAT V. PATEL : Ag
regards the compensation that .
to be paid to the shareholdem,
that a just and fajr compensation will he
paid. T am pot yet clear—I have been
trying to study the Bill—as to what compen-
sation they are going to be paid, when
they are going to be paid, whether jt js
now, whether it jg tomorrow;

going to be paid now, some after
and some after 40 years; I do n(fto 12’;3::
what sort of Compensation it jg, But b
this method of dealing with the shareholy-’
ders‘—some of them are smalj shareholders
holding 5 or 10 shares, who have put theixf
hard-earx}ed money into the bapks which
have their conﬁdence~theirfaith Is going
to be shaken. The habit of thrify will
perhaps decrease. s that what the Law
Minister or this Government wants people
todo? Ifpeople are going to be treated like
this when they save money, why should
people save money? People will say : All
right, we hav.e B0t money; let yg use it
se? Ifwe save money,
r ernment is goj
take it away willy-nilly, this wa}g orrlgth;g:
You may sugar-coat it;
put a soft glove over it o call it by any
name. If this is how the Government ig
going to play ducks and drakes with oyur
money, why not yse jt today ?

SHRI PITAMBER DAS :

. ITAM And that
1s what socialistic pattern actyal

ly means.

SHRI DAHYABHAT V., PATEL : Yes
that ig their socialist pattern, But is thag
inthe interest of the country?  Thi,
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measure is neither in the interest of the
country, nor is it going to help the economy
of the country. It is a politically inspired
measure. It is a political step, connected
with the internal politics of the Congress
Party and, therefore, it is bad. Such bad
measures should not go on the statute
book. 1 strongly oppose this measure.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Mr. Vice-Chairman, to-day is
one of the glorious days of our parliamen-
tary history and a humble but couragcous
attempt is being made to break through
the stagnation of our economic life. I
want to remind my friend, Mr. Dahya-
bhai Patel, that it is not shaking the
confidence, but sharing in the confidence of
common man of the country, it is for the
economic development of this poor country
where millions are starving even to-day
after 22 vyears of freedom.

Mr. Vice-Chairman, I was surprised
to hear Mr. Pitamber Das saying that this
i3 a dogmatic approach and there is some
dogma behind the nationalisation of bank-
ing institutions. Some people try to make
out that this step has been taken because
of certain considerations which are not
purely economic. I do not say that these
steps are not political because after all,
we are here in this House because we are
political beings and economics is also
determined very much upon political
factors. Itis not true to say that economics
is wholly devoid of all political consi-
derations. The speeches of Mr. Pitamber
Das and Mr. Dahyabhai Patel are also
inspired by political cosiderations. And
let us agree that our political considera-
tions and our approaches are quite differ-
ent. We are poles apart. There should be
no hesitation on our part or on their
part to say that we are poles apart in our
political thinking and consequently, in
our economic approaches.

Mr. Vice-Chairman, if I emphasise
this point, I emphasise it with one consi-
deration that it is not in 1969, that the
Prime Minister, Shrimati Indira Gandhi,
has come out with this proposal. In 1931
at the Karachi Congress Session, a reso-
lution was moved and indications were
given. In 1937-38, under the Chairman-
ship of Netaji Subhash Chandra Bose, a
committee of all the Industries Ministers

[RAJYA SABHA]

at that time was appointed. A conference |

was held and it passed a certain resolu-
tion. Under that resolution an economic
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programme committee was appointed under
the chairmanship of Pandit Jawaharlal
Nehru, and in that report it has been spe-
cifically mentioned that for the economic
regeneration of this country, these banking
institutions should be taken under State
control. And for the information of the
Swatantra Party Members. I may add
that Mr. N. G. Ranga was one of the
members of that economic programme*
committee. Not only this, in 1948, in
Parliament, the then Industries Minister
Shri Shyama Prasad  Mukherjee, for
whom Mr. Pitamber Das has great re-
gard, said that fiscal and financial mea-
sures will have to be taken in order to
curb concentration of economic power.
It has been our attempt from the very
beginning, and it has been our endea-
vour, to curb the concentration of econo-
mic power. This nationalisation of ban-
king institutions is nothing but an initial
step to move in that direction. Not only
has the Congress Party adopted this re-
solution for curbing concentration of eco-
nomic power, butin the Directive Princi-
les of the Constitution we have enshri-
ned that this concentration of economic
power should not be allowed. Every Mem-
ber sitting in this House takes the oath of
allegiance to the Constitution.After taking
the oath, in the name of morality, in the
name of higher principles of politics,
how are these friends oppossing any
attempt to curb concentration of eco-
nomic power? This may be their Politi-
cal morality; this may be their ethics..

But I think if any ethics can be there
in this Parliament and in this country, it
will be that everybody should attempt to-
curb the concentration of economic power.
Not only this. In the Industrial Policy
Resolution of 1948 we again emphasized
this thing. This has been mentioned in the
Monopolies Inquiry Commission’s Re-
port also. I shall not go into all those
details. But the consequences of the con-
centration of economic power were given
in the chapter on the soial, political and.
economic consequences.

Some of my friends on the other side
feel that there will be chaos, that there will
be anarchy because certain people are
upset in this country by the nationalisa-
tion of the banking institutions. But have
they ever cared to see whether social ten-
sions are not being created, whether stra-
ains are not there in the working of our
parliamentary democracy? Millions in
this country have remained still without
any amenities of life. It is true the Prime-
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Minister says that mere nationalisation '
will not bring the removal of poverty,
but at least it will remove the stranglehold
of certain monopolists, of certain exploi-
ters of the resources of our country. How
these resources have been utilized, I shall
not go into those details. But the recent
report that has been laid on the Table of
the House—the Dutt Committee Report—
has made it quite clear as to how a few
monopolists and business houses are 1n-
dulging in all sorts of malpractices; not
only in malpractices, they have been able
to so manipulate and inspire such trends

in our society and in our planning that
wealth is being concentrated in a few
hands and poor people are becoming
poorer every day. When all these

factors are there, whether we should have
taken any steps or not, that was the
political consideration for the Congress
Party and Prime Minister.

And T agree with my friends who say
that there were some political considera-
tions, not today_ but for the last two years.
Soon after the AICC Resolution of 1967
which is known as the ten-point econo-
mic programme, some of our friends
were impressing upon the Prime Minister
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and the Government of India that cer-
tain measures should be taken in order to
avoid chaos and anarchy and a total dis-
integration of our social fabric. I am glad
and I congratulate the Prime Minister,
though late, today even after two years,
she has taken the most courageous, bold and
right step. In all my speeches, both out-
side and inside Parliament, not once or
twice, but many a time, I have repeated
that social transformation is not an easy
thing. It is quite easy, it is quite graceful
to claim ourselves to be socialists and raise
high slogans of socialism from housetops,
but no sooner it affects our economic life,
no sooner it affects our social status and
money status, than there will be stiff re-
gistance. And that stiff resistance witl be
there from all quarters, whatever quarters
they may be, from political quarters, from
business houses and from vested interests.
Why should you worry aboutit?

Mr. Dahyabhai Patel was saying that a
a few thousand people are marching to-
wards the gate of the Prime Mimster’s
residence and it is taken as mass support.
What is the meaning ol democracy?
The meaning of democracy is not that
only a few clite, a few intellectuals—per-
haps Mr. Dahyabha: Patel may claim
himselt to be an intellectual—with their
opinions should guide the Government.
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(Acquisition & Transfer 2720
of Undertakings) Bill, 1969

In our parliamentary democracy there 7re
five hundred million peop'e of this country
who are going to determine the course

of history, who are going to move the des-
tinies of this nation, and not the few bu-
siness houses. These few bismess houses
will not be allowed to cnunge the desti-
nies of this country. Mr. Vice-Chairman,
when | emphasise this pomt 1 am really
surprised that my frinds there who claim
themselves to be opposed to monopely,
say that nationalisation cannot succeed.
Mr. Pitamber Das says that this measure
cannot succeed unless the people are na-
tionalsed. I do not understand the mea-
ning ot his English. What does he mean
by nationalising the people? Does he want
some sort of a concentratiun, regimenta-
tion? Does he plead in a roundabout way
the theory which once titler pleaded in
Germany? I think our people are partiio-
tic enough if he thinks that by nationah-
sation he means patriotism. The Ind:ian
people have stood the test of patriousm.
He says that because in the State Bank
there were some strikes, the public sector
failed. The strike is a fundamental right
which we have given to the people of this
country, to the workers of this country.
They resort to strike at times not beca ise
of a sense of indiscipline, but because of
a sense of realisation of thetr rights and
their privileges. What does he mean?
1 am really surprised that when there 15 a
strike by workers in some {..ctory or fven
in a Government undertaling, Shr1 Pitam-
ber Das and his colleagucs come and say
that fundamental rights should be guasran-
teed. But when the nationalisation ot banks
is bemg discussed, he brings 1in the strike
of the state Bank emplovyees and says that
the number of strikes in the State Bank of
India is more than what 1t was in the days
of the Imperial Bank, and so the public
sector has failed. There were less number
of strikes in the British days than today,
but does it mean that evety thing has {ai-
led? Does it mean that tne Constitution
which we have given to the people of this
country, to the downtrodden mass of tius
country, has failed and so we should scrap
the whole Constitution? 'I'he people who
are sitting on the other s:de accused the
Prime Minister of violating the Constitu-
tion. In fact, by their own words, it is they
who are violating the Counsutution. Not

only are they violating the Constuitution
but they are instigating thc people 1n the

streets, in the farms and factories, to vio

late the Constitution because they sav

that they want to give the impression thet

nothing is possible within a parliament-
ary democracy. A few monopolist house®
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can do whatever they like and when we
have got control over these banking
insticutions, then they say thewr fundanien-
tal rights have be~ usurped. I do not know
what fundameca®. | rights have been us-
urped. It you sec these 13 or 14 banks
which have been nationalised, you will be
surprised to au.e that the biggest share-
bolder today is the Government of India.
More than 60 per cent shares of these 14
ban's are held b - the LIC, Some of the
shares are held by the UT1 and other
fina., 1al institutions. The Government of
India nas also some shares in these 13 or
14 ba 't 17 istitgtions. Mr. Vice-Charr-
man, | have got a study of the Reserve
Bank though I am told it is a confidential
studv. Here 15 a report ot about thirteen
haukiiy institutions. And  these thirteen
banking 1institutions are atmost the same
which have been nationalised. It you take
the Central Bank of India, 1ts total paid-
up capital is Rs. 473.91 lakhs and their
LIC’s nvestment is Rs. 8g9.70 lakhs,
that i3, 18.9 per cent. If you take the Bank
of Baroda, the LIC’s share is 25 per cent,
the UITs share is 5 per cent, and the
Government’s shareis 7.2 per cent and the
share of other financial institutions is 10
per cent. The total comes to 47 per cent
in the Bank of Baroda. It you take the
United  Commercial Bank, the LIC’s
share is 16 per ceont and the UTDs share
is 5 per cent, but the share of the joint
stock companies is 21 per cent. In the Bank
of Baroda or in the Central Bank and 1n
other Banks also, the joint stock companies
have got larger shares and in these joint
stock companies the financial 1institutions
have again their own shares. So, if a study
is made about the shareholding ot these
banking 1nstitutions, we will find that one
of the major shareholders is the Govern-
ment «f India and other financial insti-
tutions which are controlled by the Gov-
ernment of India. So, if these shares were
eld by the Government of India, it was
proper for the (overnment of India to take
interest in the management of these bank-
ing institutions. [t is unfortunate that we
do not take any interestin the management
of these banking institutions. Of course,
we try to regulate the functioning of these
banking institutions through the Reserve
Bank. But you know that this banking
industry is a very sensitive industry and
in such a sensitive industry 1t 1s not possi-
ble for the Government to take very strin-
gent measures because if the Government
comes out with a certain statement or if
any action of the Government is exposed,
* will be ajrun on these banking insu-
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tutions and the whole economy can be put
to a great difficulty.

If you see the number of shareholders
the small shareholders are very small in
number. There are about 313 sharehol-
ders which will account for 36 per cent of
the remaining shares of these bankimg 1ns-
tititions. So when it is said that the share-
holiers will be in great difficuitv, who are
these shareholders who are dominating
there atter the Government institytions?
They are the few big monopoly houses

Then what has been the pattern of de”
posits?  If you see the deposits in thes®
bankuag 1mstitutions, more than go per cent
of the deposits have been that of the
small depositors. It has not been that
ot the big corporate sector and out of
these deposits, the advance or loan that
they have taken has been utiiised by the
big monopolists. If you see the figures of
deposits showing ownership pattern of
demand, savings and fixed deposits under
three categories, the demand deposit was
1526 and it came to Rs 4b8.g crores.
The Government account was 41  and
the cooperative credit amounted to Rs.
185.7 crores. Then savings deposits were
6728 which comes to Rs. 581 crores. Fixed
deposits were 1855 which comes to Rs.
929 crores. In this way we see the small
depositors have deposited their money in
these banking institutions and what is
happening in these banking institutions
from the other point of view?

From the under-developed regions of
this country every year Ks. 350 crores
are pumped out and they are given as
loans and advances to the 4 big cities
of the country, namely, Calcutta, Bombay,
Madras and Delhi. In these citzes the ad-
vances and loans given by the banking
institutions are Rs. 350 crores annually
more than to the others. Who are the suf-
ferers? The sufferers are Rajasthan, Oris-
sa, Tclangana, Madhya Pradesh, FEastern
UP, all such backward areas. So these
banking institutions instead ot creating a
psychology for developing the backward
regions of the country are taking away the
money from the backward areas and they
are pumping it into the more sophisticated
regions or more developed areas. ln this
way these banking institutions have been
responsible for creating regional imbalan-
ces. I say this regional imbalance has
not been set right even by the State Bank
but as the economic structure stands to-
day the State Bank is also getting domina-
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ted by wiymn?® My friends 1n th~ opposite

say that the State Bank has not been able /

to acnieve the objective but who are the
Directors and Chairmen of the State
Bank? Almost all the peonte ot the oig
hou>es were made directors ot the State
Ban\ and the old ICS oficers Mr Patel
has 2 knack to have a dig at politicians
and say, that if they nationalise the bank-
ing 1o-titutions, 1t will be handed over to
certain discredited politicians  An 1inter-
esting study has b=en recently made by the
Indian In-titute of Public Admimstration
aboat pablic undertakings waich are under
the direct control of the Government of
India Out of 52 public undertakings, 45
are mann~d by the old I1GS/IAS officers
Only 2 or 3 politicians are there, and 3 or
4 are from the big business houses There
15 no politician who 1s controlhing the big
public undertakings This has been the un-
fortunate trend in our management policy
1 he Government should take a lesson from
this that the old retired 1CS officers, who
have no commitment to the policies that
our Indian Constitution or the party in
power pursue are given the charge to man
these 1institutions and this 1s the result
Mr Patel mught be ferhng very happy
when the control 1s that of the mono-
polists and the ICS officers but he 1s very
averse to the politictans but may I ask him
why these public sector undertakings have
falled” There was no political nterfer-
ence Out of 400 directors, nearly 6o per
cent were civil servants and hardly 3 or 4
were directors from poliicians 1t 1s not
a question of policy Who are destroying
the public sector ? It 1sthe old IGS officers
of the thinking of Mr Patel who live 1n
the outmoded . . .

SHRI DAHYABHAI V PATEL . 1t
is your Government that appomted them.
Your Government has proved incompetent
to do anything.

SHRI CHANDRA SHEKHAR . 1 do
not want to annoy Mr Patel

SHRI DAHYABHAI V. PATEL: [ am
not annoyed, I can take it

SHRI CHANDRA SHEKHAR He
advanced a very peculiar logic He said :
‘My fundamental right 1s that 1 should
have the right to deposit in the bank ot
my choice. The bank of my choice should
be manned by the man I like’, Thisis a
very primitive mstinct.

SHRI DAHYABHAI V PATEL : 1aid
notsay so I select the bank by knowing the
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P2rson who manages 1t You are twisting
the words Give your own arguments

SHRI CHANDRA SHEKHAR 1 say
that 1t 1s a very laudable primuve mstinct
but man has advanced especiallv 1n the
civilsed soc ety Suppose 4 man today from
the South savs that i1t 1~ s pr-ileg~ or
rigat to bhe safiguarded by the police or
mulitary of his liking or suppose a man says
that 1t 1s hus right to commut suicide, 1n a
awvilised society 1t cannot be allowed

SHRI BHUPESH GUPTA In some
cases 1 will allow 1t

SHRI CHANDRA SHEKHAR The
State 1s a concentration of power but the
man 1s wedded to this institution ot his
free will because 1n a civilised society we
surrender certain of our rights to the State
for the civilised society to the institution,
so that the good of the society as a whote
can be taken into consideration 1t 1s nct
the good of one 1individual or ot a pri-
vileged few but 1t 1s the good of the common
man, of the overwhelming majority that
1s to be looked to by the Government, by
the parhamentary institution and the
cwvilised 1nstitutions  Mr  Patel said that
he does not understand what 1s the inten-
tion of the Government Lhere 1 have
my own grievance against the Government.
The Government should have published
some White Paper 1n order to educate
persons hike Mr Patel because a politi-
cian ot his stature thinks that by nation-
alising the banks all the depositors money
will be taken away by the Government and
squandered somewhere 1 do not under-
stand this logic If this 1s the understand-
ing of an experienced politician like Mr.
Patet 1 am surprised what will be the
understanding of the common man 1n the
country If the Prime Mumster says that
the common man does not understand, at
least he understands that he has no depo-
sits in any bank and so he has no fear.
Perhaps Mr Patel has deposited muchin
the banks and he 1s naturally afraid. I
would request the Prime Mimster to
publish a White Paper giving all the facts
and 1nformation about the nationalisation
of the banking institutions because 1t 1s
not only necessary for educating men like
Mr. Patel but also to educate the people
whose cocperation and goodwill are requi-
red for implimenting this programme.

Mr. Patel and others raised and I also
raised this question. If these ICS officers
are not going to man these banking ins-
titutions, who is going to man them?
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I think there 1s no dearth of intellectuals
or proper pe sons m the country The
Government should make a survey, go
round the country and contact economists,
small industriauists and people who are
working in the coopeiative field to take
their cooperation and help to run these
banking mstitutions Thousands of young
profe-"ors and economists 1n the country
are there who arc willing to cooperate
with the Government n this move

[ shall request the Prime Mimster
that immediately she should address
Heads of all Departments, all Economic
Departments, all the research institu-
tions and the universities and ask the pro-
fessors there that they should select two,
three, four persons And they should
be taken into confidence while pursuing
this policy further

Mr Vice-Chairman, the other point,
which I shall like to emphasise on this
occasion 1s thts I am happy that this
Banking Companies Bill has provided for
the represeniation of bank employees
in the management But 1t 1s not enough
Immediately we should call a conference
of bank employees and their representa-
tives and we have to 1mpress upon them
that 1t 1s not the Government alone, that
1t 1s not Parliament or the Congress Party
nr other parties alone, and that the success
of this measure will depend upon the
willing co-operation of the bank employees
also

Mr Vice-Chairman, a hue and cry 1s
being raised 1 my own party, and also
outs:de, that Mrs Indira Gandhi, the
Prime Minster of India, 1s seeking the
co-operation of the people who are unde-
sirable Sir, I do not know who are those
undesirable people But on economic
1ssues, where the people agree whether
they are politicians or they are economists
or they are labourers or they are workets,
their co-operation should be sought It
may not be their right, but 1t 1s the duty
of the Prime Mmster and the Govern-
ment of India that they should seek the
co-operation of the Members of Parha-
ment and alse the people 1 the country
outsitde ask them to co-operate n this
measure

THE VICE-CHAIRMAN (SHRIM P
BHARGAVA) Mr Chandra Shekhar,
I will have to ask for your co-operation

also.

[RAJYA SABHA]
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SHRI CHANDRA SHEKHAR How

many minutes more I can speak, S. 7

THE VICE-CHAIRMAN (SHRI M P
BHARGAVA) It stime o wind up now

SHRI CHANDRA SHEKHAR All
right, Sir | I shall wind up, I shall co-
operate with you

Sir, I shall like to emphasise here only
one aspect of the point I was making and
1t 15 that any attempt to seek the co ope-
ration of other political parties seems to
produce something like a hysternia in the
Congress Party This hystenia should be
removed, and I shall re pectfully tell
Mr Dahyabhat Patel that chaos will
not be created by secking the co-operation
of the Commumnst Parties or the SSP or
the DMK or the Praja Socialist Party
on any economic issue But chaos will
be created in the country 1f you want t
maintain the status quo mn the name of
stability There cannot be any stabihity
in the country if you want to maintain
the status quo This stagnation has got
to be broken, and in order to break this
stagnation there 1s no other way for
Government hut to mobilise the resources
and to control them

Mr Vice-Chairman, the State Bank
might have failed in other respects but
the State Bank has done one good service,
they have their net work of branches also
in the rural areas They have mobilised
resources from those rural aireas which
had been neglected in the past, whereas
these private banking mstitutions, Mr
Vice-Charrman,—I am not able to give
all the figures—they have invested more
money than their paid-up capital in other
corporate sectors. How did they do 1t?

SHRI BABUBHAI M CHINAI (Ma-
harashtra) By obtaining licences from
the Government

SHRI CHANDRA SHEKHAR That
15 another point, Mr Vice-Chairman
Tt 1, where therr own vested interests
lie That also shculd be taken into con-
sideration You know 1t, Mr Vice-
Charrman 1 shall gne some examples
The Bank of Baroda has 1ts paid-up capital
and reserve amounting to Rs two crores
But 1t has invested Rs two crores in  other
corporate sector companies, 1n private
companies of course, not m the public
sector companies The Bank of India
has a total of Rs four crores made up
of paid-up capital and reserve, and they
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have invested Rs. § g1 crores in other | this country can be built only with the

companies. Same is the case about the
Central Bank of India. Their paid-up
capital with the reserve is Rs. 4.7 crores
and they have invested in other companies
Re. 5.4 crores. These are the g
and these banking institutions are indulg'nz
in all thesc luxuries.

Mr. Vice-Chairman, in the ead I shall
refer to one thing which is agitating the
minds of many people in the country.
They say, “why can't you experiment
with the social control Act for some more
time?” This question is being raised here
in the House and outside the House,
what is the purpose of this nationalisation
of banking institutions? I have quoted
the figures from 1937 to 1967. Every time
we have said that these financial institu-
tions should be taken under the control
of the Government in order to curb the
concentration of economic power. I shall
request all Members present here to see
this. Let me make the point. In the
whole Bill which was enacted for social
control of banking institutions, where
has it been mentioned that the objective
of the social control of banking institu-
tions is to remove or curb the concentra-
tion of economic power? When that Bill
was being moved and passed in this House,
again, at that time also I took objectio:
an- said that the Bill would not serve the
pu pose, whereas the whole purpose of
this nationalisation of banking institu-
tions is to make an attempt for curbing the
concentration of economic power.

Mrc. Vice-Chairman, the other hoax
that is being created is that depositors
will lose faith in it, and some friends on
the other side are going on crying this at
the top of their voice. But only last week
a weekly survey based on a report of the
Reserve Bank has given this information
that after the nationalisation the deposits
have shown an upward trend in the coming
two weeks.

SHRI BABUBHAI M.
Always it happens.

CHINAI

SHRI CHANDRA SHEKHAR : Well,
if it has always happened, if shows that
their faith is not shaken. So the hoax has
been completely exposed. People’s faith
is not shaken. The faith of those people
is shaken who want to maintain the
status quo, who think that this country
can be built with the willing co-operation
of Birlas, Shanti Prasad Jain and Dalmia.

willing co-operation of the people at large
and the teeming millions of this country.
In the end, Mi. Vice-Chairman, Mr.
Da'iyabhai Patel will get jittery, but I
shall like.

SHRI DAHYABHAI V. PATEL : 1
do not get jittery over whatever you says
Nobody wo (s ~boui vhat you say,
Wuy do you worry about me?

SHRI CHANDRA SHEKHAR : Now,
Mr. Vice-Chairman, it is true that four-
teen banks have been taken over by the
Government. But there are such small
banks whose deposits are less than Rs.
50 crores. But then these banks are not
controlled by smaller people. These banks
are controlled by the big monopoly
business houses. For that the Govern=
ment of India and the Reserve Bank will
have to pay special attention. I shall
like to mention a few of these which have
come to my notice.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Chandra Shekhar, I
will have to pay special attention to you.

SHRI CHANDRA SHEKHAR : Thank
you, Sir.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Now I will have to
request you to wind up.

SHRI CHANDRA SHEKHAR : It
is particularly so in the case of Sahu Jains
who control two (Universal Bank and
National Bank of Lahore), Bangur (New
Bank of India), Thapars (Oriental Bank
of Commerce), Soorajmall Nagarmalls
(Hindustan Mercantile Bank), and J.K’s
(Hindustan Commercial Bank). In addi-
tion to this, Parsads of South India control
the largest private sector bank (Andhra
Bank) and Thiagarajas have two banks
(Bank of Karaikudi and Bank of Madura).
These banks are small banks. Their de-
posits are less than Rs. 50 crores. But
as these banks are being controlled by the
big business houses, special provision
will have to be made, or some special
attention will have to be paid.

Mr. Vice-Chairman, in the end I con-
gratulate the Government for bringing
forward this Bill, and I request Mr.
Pitamber Das, who is a very wise person,
who speaks with some feelings, to concede
that the time has come when our atten-

But, Mr. Vice-Chairman, I say that | tion should be diverted to the tceming

N .



2729 Banking Companies

[Shri Chandra Shekhar]

millions of people We should not be
worried about the sentiments and emctions
of those tycoons who had been thwarting
the economic development of this country
for centuries and those who are still there
te thwart all attempts at economic deve-
lopment of this country.

The recent committees have made 1t
clear in their reports that 1t is through
these banking institutions that the mono-
polists have been expoliting the country,
not only exploiting the country, they have
also been vitiating the whole planning
process with its result in the starvation,
degradation and degeneration of our peo-
ple. I hope this step will prove to be only
an mmtial step and the Government of
India will be courageous enough and
with clarity of vision, with courage and
also cohesion they will move further
in the direction for which they have ini-
tiated this step, and I hope we will be
able to establish a new social order where
every man will enjoy afuller Iife with
equality, compassion and friendship.

Thank you, Sir.

SHRI PITAMBER DAS On one
point I want to be mformed 1if you allow
me  Mr Chandra Shekhar was talking
about ‘curb on concentration of economic
power” I would like to know where
those words occur here 1 do not find
them 1n the preamble of the Bill. These
words ‘curb on concentration of economic
power’ 1s not here anywhere

SHRI CHANDRA SHEKHAR * When
the whole banking institution has been
taken over, 1t 1s curb mn 1itself

) UIMTAN . JTIN[EAH AT,
# FANgH A8 Faar g Br qqE drafaes
qrE} gHE TR & qEIS|FLA F AL
FIEA | AR TET I WFE Y,
rfed St At F @ik & gwd if
g, IR A AFW R ggr & qwwr g |
#F =g fr s 9 FEx AW W™ 9w
FY A7 ¥ g7 HWif® IR 45 fame
g W frar ST 57 ST gV g4 [
ATAT G SAFT ATHO JAGAT g1 AT |

qagF  drerfaes aEdl I/ gFT F IR

[RAJYA SABHA]
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F graat ST I F GEISIH
F qa ¥ & fagd qurdr o wEg 19
W &1, Affd OET EHEE AfwE
ZNT R Sfrew § S @ wged A
£, ¥ Aer, gevnd, oA, faad, afhs
geffaady, N, Fa=1, @iF2, N¥T, 9%
HT Arara-faate qY AW &1 OAAS-
FT0r frr @da | @ A SrETaTE 9Ee
1 oft dgreET TE N &1 JIAT QA0
qEa g 6 e gwry g9 § aed
ST At zA FT & wR § afre oy
faaeg Wiy fopmr wrgw (Intmuptwm.)
fag gug geq ¥ 0,500 @ @ Q1 qa7 A
feraTaq 7 @ar =nfed

g off wz @ ¥ wAr AT 2 fF
3 SFEg § g T g i QHad
F S 1967 FT NUTH  § qG T
gqara & fr 3 fafsg sd-oaaear ®
fasars FT ¥\ WRdm  a7me fasht
Fo ¥ IO F ULAFr F g F A @Y
2 ofs F1% oay fafy sow g S
faad AP F ALTFLT AT H(EAAFAT
w21 a1 gaEr fadia wadifas sirane
QT A FT AfaE SE & TR a3
feqr arr =wfed | gz wdw aRAw
FEAT & | 98 F23aAT & fF AT ad A AW
g gEa TeEy A gl Y diEET
are fagdr of Frare saw =Y, 9 9gw
qigmed & Afg SWRER g F4iE
IR HGT 1967 F AT § g6
Fe fegar @ fF @ s g ARy
§ ol o FgAw saw 2, fwET @
ft Trediggeor W@ AR £ ) THE Nt
FFEW  FZA T FRT § FAME T NF
¥ quy, 94 TEr§, Afad FA 9w
Frar F M7 AT AL FTEA N7 7 T
FI AT ART ART |

gy TEf F Ry N | agemar
gl g 5 SAaY oy W feaar §
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MY FA( TGS FTAF, H AT qE
AT Hmdr g Jge aEt F 5 A
@ grr =Jifgd | s T gq JvE A
A @Sl T FL qr famw auy FY T
F@T &, I9 a=mr # AW F w4
grir 1 zafae & gwaar g fr o farEx
T AT qIyoed F qgarfas e o
T FF w9 Maaiga F qaifas
W® W T 9FR g7 IAET gAaE
Fder g fr oo fadas #y arg w7
AT IAF FL |

93 4 #ft T J@ F FgAT AGN
fr 9% wiaor # gIwT {E aga faaa
g fr wrr fodlY o gETaady Aredre
¥ 997 a9 ada FWF L IqH
AT A9 agf w o g AR NS faAl
aF At i dgw M ¥ ges
T T d g afg v dar gar @9
T4 qfg F20 ¥ 21 94 75 | swAm q
A19F FIA T Tvx T A T AN Y
q2Ar Jgarg & Jma i e, @
AT OF 9 g g7 BT AqaT JAT A4
g1 wed W uw g Hid g ar -
ATHA HR FLETOHRO H T BF § 7
zqferd § off 77 @T gq F gearfad
qIem qar 98 99T F AW § FEAm
Igar g & cdifan &w et
e &7 WA Fvd g FAvfw faw avg
sfiaar gfe<r dg® a7 w9 v A99-
ger7 femrar I T ¥ aw 3
AT e F ATAAT FEETE |

UEF AF AL ? FWoAE A
fadas 8, ag Udwwor § 7 47 9%
qET TEHT AF(T 2 AW I TEAM A
A 7T fFam @ F oa orea
gfawm feqifsza s @ 98 330 U
TG & FEL & 1 T qW Y UHo Ao
dre &1 1200 FUS ToAl, ssfgad
FFATHT  §F Hr 200 FAT ¥IGT, I%-
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’ fege ®rzdg FWRIT F 208 FUT

T 4R gfe gee w7 50 FT wAT
¥ | SR WIEAR FXTRAT F ATRE
FWfl aF gusr Adf oo oF €1 T
FITAE FTCNRE & 125 FUS €A
#T fHew @A FITRIT F ATFH
Wawy aFgd adY famw wF § 1Y
T & wrds ars fear & 1200
FAT wqar, @2 waifer F3 A
gfemr &1 500 FAT 70O H{R TEAE-
grfadz wE F AW AR arm &1 «F
g wefaga #fee sl o
ars gfeqr #7200 FOT TOAT AR FATA
gfag ov fmaa Afaw  gfefrdew o
few=e ¥fawm gfefwadz a1 fz =1 1070
FUT TOOT GCRLF T T & § &I S
gl g g AW oiwE gH Adifam g
fagsr *ft =7z @Y *g3 § 1% 72 ufeem
T | TE¥ ¥ feen wrA@ FTTIRI
FAFAT FIEAT FITAIEE AT TFAT-
T wifag® &3 & @3 &¥ Ag far &
=7 aE § fav afeqs g3l & o0 e
far § 9 5327 WIT & A, @l
g s gg @ awIF g H T A
are faF 14 R F1 R TE E IEET
gt ®F 2700 FUT EGA[ § 1 IHAT
qqdas 98 gAT 5 wiewd g3 H S A
AW OEHT § AT TET W@ IO AN
gw T ST HM 97 FAR ST W @
g ag Wl aHITH AT ATAT | QT G5
AR 7 gAF0 GET F 4TE A7 G
a1 arar 3§ gy faa fra T &t
g & gafs aw@ & g sat o= ?
fray faer weaw Sor & @t w1 IAfa
g & fao w91 fas ? gz a@aEq
TERF ST AT g

e FgT AT g fFRm g ww @
Wi ¥ R WS Zra g A
qg FgAr AEAT § fF wFEom A2 9%
faa &0 9grg 4 A 9T AR T



2733 Banfing Compames

RUKES (e

T AIT FTA AT AL dAT &1 QR 39
F AR & fFga wwm A S e v
AR E AT swdr sfeTr Age
WNE 1 wT I WO § A
SR FTF T IAT WET gAY
FH A9 A sWAGTE & 78 1 Fg fear B
g uF fame 49T &, ag g sig
BT AT & | 3H AT ¥ qQAY gT AL EN
FEAT AT 7 oAY FE FAr SATHT AT
AT Ag AT dFE WE 19T A
A WU s AT T FET F g
gar g e g f& ey w1 od e ;
g ALE, w oEr wASAY d@rd grag
T fFaft T At et 1 7 T ¥ Uz
g & oFm g war ST o fanae
TE S qRas AL S AR, N STEE
qEq TREE AT E1 T | 1§ IAY FEd
=wew g fF i mav S amaEa g
FHEFR 9 fear AR, 35 q@Ia QY

[RAJYA SABHA]

g2 o ux Afeamar g8 1 gofaq zow
qQEEA A F EE T A 3T faamF
FAFIA 2700 FUS T F AT
g4 Ty ral fEw smar 2

AT, %A@ A IH TF | TH,A
3 afga =@ w1 w7 Faw T
SY? v owd wew aftdfr wgara-
Sl Y wEFT AT | AT ATV FT
TF FF A GEAT FEAT | SEW T Fay
2

“*What 1 personally would prefer
would b~ fi3t centralisation of power
m the h.ads of the State >

WA 7 FE GEE F AT AT
IEW 4 ¥ § 9 IF F fw 2
F 29 ¥ FAE 70 (F TE TZA GACF
$ afiemq go aafmBI T a9 ¥ w9
SaF aarg 71 =gw fEosEer aa‘rerl
SR A § A & #AfE i i T
wad £ fr G wm ¥ dar g |
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FOT T A wdrg) Faft § amarg
frd worg <@, watee @9 @
& &fr 9T wETAT ¥ W FRI AL Q
at Fd Fwa ¥ dx glg @A
TATT 3T, AL AW 1R FETH
=i g¢ 8, a1 % & Ffrw qw fov 34
A fadms ord)l ) @ fadww 9T %
FLH ULIFI o3 & &I AN T
qG FIFIT  FAHIT FT @V HFT A
T @EAT ATEW 1 3§ UEAFE
gleed & gL qT g2 § ITFTF @A
FEAE | | q=A1 ALTFIA A AT

AT ArEar g fF UEIEHI &1 | WK
CEGFTA 758 F H(q S FARFIT
ST shad dgE ae FIEE A
wigm fF S sEFr qAT @ ST 1

7z feog @ wiw sfemr awF
gre sfme, gnm 1 9@ *fagm !
grevged  arfasgs wew 8(I)  (d)
ATH HiTo dlo MFo UF

Ao fro glar | w fFwAd?
RIS

UF WAAER qT]F BT

=t TWHAI@N ¢ .. Fg HEAT AT F
£ 7 3z 9g5 9% qEmrAl € A ¥ | AN
AW ASAT, 78 4@r € 7 A FwAH( &
g9 g SINME § | IR AT
drag wWE F A A ARIE L TET
W qEEl g, @ TO AWET 4
g7 =g 9@ wedaw § 7, o fadw
fag & frRd@T 1 v s dto ugo @m-
ST ARt wEw F ags 48 wamfy
21 73 g 9% W aw@ s afas
02 9rzdz aft g ¥R gg ST
T Afade F7dr 3 sud qeE s
feg @ afamz faa, fee feas &
aifae  frwr, g wege A afwae
frar R R SiIACEA AYJT AE
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Tz dmizdl s =& 73 7 oY @i,
qifsq sgar & T TIA9 AT AEET
/3§ IR fav gE F =/ oaw
TR fdy waqr & °?

AT AU ¥2Z 4% wrar 2@ fam g
fa zxw faq fA7 Famg 77 #97
frmm 2R FW wege 1 s dve
Zro zefagr Fgwaa g =i wriawr
#o AW T aTeH-IATA &1 1 AR
TF AT AT AiTo Fo SGEIRS g‘ﬁm
g1 a4 aft @ samafk g W quR
{Rﬁﬂfl FAF8 Ao o UFo F |
I @A @ fam wrg B g
#ifo o gHo AR AN 3 ITA
g1 98 qTFT Afaaz Fqy | (Iterruphions. )

BAFT THALE F o0 TrETAE WA
TR | gW TGS A AAN E
AR IFH T X IGA AT FT A
g AT F[ AT FIH T F1E FIE(
AZYE ) gF Uy AW &1 srAy 3 fagh
HASAT A AEITE gFAT H Ad F
aqd T q AW AW 3 FA9 qfanew
§#Z o «am afawsw ¥ asraEs
STET 9T E | AT AT TTF AT T FAav
gAY ag ¥ A\ |1 AWt @

g

T% |EAR d3” : Jg 29 AL GT
g1

sft TR AT FE F FS
AT ALY | FAU g FEAr oA
T TEHFIO A FT TST g
qH ZAT &, IS gIw ®7 § i
FOOT wgw Afad | Az efaFTr E, a7
GTF F L, A5 AATHT E, 7F -
FTO AETE | VLR FF NI, TIF
IR Y gAY 9IF FIAT | IfRUFT AR
CEGFLTH I Bh § | USEIaHor
AT FI TR FAN-T79) 9T AT F
i/ g, qma 1 w@rfae g
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The State must necessarily belong to the
producing masses and workers 1n the fieldg
and factories.

TZ 99 42 % 8 TG & TEATa ¢ =9 fF
AMEE FOET T Qo ATZo #Hlo Hio
¥ oFTWEE AR ATREA F AT
qIE F AT | 9 ANSEr < FI fawg
41 fogay @R wiw A& HEy A
R gAR Fm AET AET G | 99 TEEA
Fagrmrar & g sfs wrawm at
UKAAT LA HAF T F74 A (w7
F AN FA-FEAT § FH FE IR
gl & arfaee e | § q@e wiEaT
gfF g am Farg v & arfava
fATds  zea & WY FATHIL FH7I,
W F §.9 TG FEI, A e T A
sfem adr g

Ag a7 f@qd fx z@ fadas =7
0 IEAR

‘T dift AT IFTAT F aTET
Jq-gFeqr F fTwE ) ATTAFATA
Fr gfy wfaxs = qwg s A 3fe
¥ gfaen 457 4 s & oAl
F AAT AT FTLU W7 QAT I
qrgg a7 gwF  arafaE  fFear F
g &3 & fag  fadgws

4z I3 Q1 AT E, WIT FHIL WA
qfa w0 g, vk Aife F1 qweT AT
IF FT gAT S | TAF,  TF g IIE §
AT AFACE | 419 99 faear ¥ qafg
e fredT & S M F 9z 3ATE

“The Commuttee also dealt with the
allegation that the house of Bulas
had secured a loan of more than Rs.
200 crores from Government financial
institutions, from foreign countries, { om
the Cooley Fund and from Indian
banks during the years 1965-66 and 1966-
67. It estimated that the Birlas had
secured a credit of over Rs. 8o crores.
This amount did not mnclude c-edit
facilities made available by private
commercial banks’.
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A R dvoe fagw ag aE
AFAETE ITX 80 FUT F T = fagaT
1 foar 1 s g 3w faear fas &
FeH g < 97 9, @ faga+F
F oA ¥ T TS Ffed, AfFT 7 Fg0
fe oz oY fasen w7 fadus R AifF T
@ fadaw @1 @ W@ E, T
fadas &1 I7FA FXIE | FIE TSI
g SgWE T, 812 S ganfadl,
faeear ST Y e A9 wWward e g
IEY ¥q gF faard, s@rawe ¥
g TR & graF AT Y, 7 QA
FZ, & EAR TEA § SgEAT M 1 A
27 @ FUT AW ¥ g WFH 54 qY
FOSH o amtt famsr aw ofsas
¥FeT FgAE | gAfwT 3 Feal FawSy,
A g F @l | W) sradar gfeaer
Jz® W QU qa war qifgar gAra
afafaozs =gdr &, @ & gual =rgar
g fF gaFr famr dz @@ T fada da
F UEHAFT FL A, Ia%7 47 aa
Fat & @it FF @ s
FEAA A ug i @ wwm g fFde
FaFfedt # gaeag & X A, ITH(
I F AR H, g & Ay #, vadfas
afere & ar ¥ & fagaw 0 I
27 ag AT T Aa@T qqa ¥ i
¥z faeew ¥ FgTAm wETE

st wwfeme waew f@g (fs2R) .
FTH GRIA E |

Y THATIEN © TIR /AT T
afsqs AFaT 3 € HAT T F ST B
IAY gHF! F1E ATAT AT | =9 fagaw
Hoagm g7 #00 w@IN AR AW
gre@ed # fwqrat a1 gnn, ar gvEEq
A Ww TizXARd H awgd o7 g,
FT gLE@ES qCETA FAAAT F1gw ?
FE TUF AT ¢ °

[RAJYA SABHA]
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Y AHAT T R, R

of TIIAm 2 g3 @S g, S T
A Y M g2 EE FRE A B
g UH-UF FOh, 97 FF AL TG
ATTAT A4 GgAr &7 9IWM, A @l a4
9% Wr g .

“The Advisory Board shall consist of
representat ves of the following, namely,
the depositors of the corresponding
new bank, employees of such bank,
farmers, workers and artisans. to be
elected in such manner and by such
authority as may be prescribed, and shall
also consist of such other persons as

the Central Government may, by noti-
fication in the Official Gazette, appoint.”

A% giafafe fag sod | & 3@ 9fa-
fafa gfea it & AT @ oF a5
W & ferar argm am & fag . o=@
FIU7 &7 AJAT AT & 7 Nationalitie$
plus people nation. Jzr 3T FIFTT
¥ % 3 Few WouUg A Al
A AUE AT QAAT FT FATHE §
gifez #, fecdreqaw &, @t & g9+
ZIT R0 aF  IGHT  TRIGEHLOT Tl
R | FER AT I AT
MR Fr dar FL faegd ATRAN
FEa H g wEN-aeEr @ g Ar R
UEAF g AT USRI ;e A
g4 FZ FEAA A FT TARFT A
4 =igm fo s fagar & saar w10
72 3 & f grzde gt ¥ WA @
—-q1% Frfqe ‘g’ g, A wE ar
JaT ¥ fay q—aFT ¥ FAr, w9
FTEFT A IWET F @ Fq, AW
fafaaa & qraan, @ft faaeo & gre=l
9 QA7 arfae q FT ACAEnEr
sgaey; of@rfad #X 3 qr gawy Tl
FH ?  fer fewzifom it ammeaErdy
RAFT X ®F § 9 uqq fag Ada Sy
FgAT w@ar g & faa aw sranng
729 & faw 409 &0 99 41, 241
fag fiareme gra & o fadw svaT
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gF q1, 3N q@ qTw I # fagar |
7g faduw & af ga¥ @ g |
AAEAT A7 | T QA Ag 9T &, oAr
aq gEEAr fF o9¥w A wrawar ¥
qAFE WA, 7 fagewdw gy
W@ 9, TAF sqFEm &, TART A T

qr | s 9 FET B g@Ar & A
Agar g 5 ow fagaxs o «fgx
g3 fFar a1 AV AT A, AZ @7 A 9
25, 1967 &1 | o UH qAIER Afgar
F A faggs F Iqw ¥ Aer A4 qEAr
ATGA g | IFFW A sygeAr I o f
W1 39 AE ¥ A% a7 IEA 5 ar
TR T AT F A g, Y A
foagza ¥ sg—

Planning Commussion;
Ministry of Commerce and Industry,

Department of Company Law Admini-
stration, ]

Department of Labour of the State Gov-
ernment concerned,

and a nommee of the Mumacpal Com-
mttee or Corporation of the locality 1n
which the head office of the companv 1
situated

WAL INT [T S AR USEIFLOT
g ar H IEFT  IIEIEFTT qAT F
faq da= g wfem =@ sageqr #1 forar-
af F fEaw @ aF 3w e
¥Fed Fau 3TN 5 awrdr wiEfafy
Tz faaw us oqifsn wdaa s og
fafeedy si% swd o T==y &7 EY,
v fewdde @ swodr ar gefafs-
g Fr g, uF feaidde siw sew
qTT T©T AR FHE w3l faw
T TATET ¥ dodm Ig Aifew @Y
iR ur miHfaafady ar & @ wr
g famw fF 8¢ = fomws), whiawy
St qFE £ 5 IF ZX 9T a9 AR
SEa® ¥ 5 frea & W,
gL AN 9 SAY AT F & IqF

I

(6 AUGUST 1969
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R A g A @i g wfe
et ggemomr,  digee @ fefeier
T TaY ¥R FEATIT, a9 g8 UL
FOOTF  TIVT TG g, TEHHRT
ATEF FN, T AT JATT SUR(EH
gefifeafasn &y eafoe s 8 &
Iz TUgEw ga@ A Fgm fF 9w
saeqT #1139 T Y G g0 ARG,
I AATAT FI 3iF T Y g0 ATFET
tafar d ga@m gw R ozesr & e
¥ war wifge, v & wfefum
g =ifen | Frdem A A1 A9
TEAEH & IR A gAY #E fRuo o ww
A 15 FATSH AT q@ ArfRg——

“Every person holding office as Chair-
man, managing or whole-time director
of an existing bank shall, on the commen-
cement of this Act, be deemed to have
vacated office and every other director of
such bank (heremafte refrrred to as the
‘continuing directors’) shall, until direc-
tors are duly elected by the existing
bank, be deemed to continue to hold
such office ”

9T qF IAA! IAFE AL AT AT qq
% W 4% DI O g 98 AT
s o famam 3T F zrew fafae
g7 A smdr s agE oarEr F
feamr ¥ sAat UdmaIw & gfea &t
TG qE A7 AT ASEAFOT g J
agr qT zzw F agy fafEm far,
F A erzw g fear fF F1A T
F 15 fm & ("L, FA T4 F F
HAEIY F AT-AFT AT AT T 7TV
&Y JTIY, AT EEW 9T &1 9T afuawie
ga well wigm F e 7 =g favws
g F & @ At A e e Sy
qaY sERFER andl amg  qT feaEm
W@ I § |

- \



2741 Banking Companies

i wiiswr o (fargre) : Ay, Agh
R - Af, A @ 9w w8
S\ WAwg el : gw ady qEEd

Sft v o qd gAaT o1 gAY
gag =t 3m fadas § f gum AN
Tt Ad &, a8 I ey gun v
q% IE Od- GAL

Iqgaread (sft R AEE AWR) ¢
VRAT T &), JZ7 AT 979 F1 5.9

g1

Y IR qag & g
7% AGT qT ALY W@, a7 45 fHaz
a?

Jranreae (3t WY S WEw)
F%F @Y 35 faAz A

St TIHARTANA : AT SF T aA {7

11 R (A0 wETAR waE weE):
3~05 ¥ 3—-40 TF |

sft TAcme @ ggA waEr afgar
JA TG qF AT AR GRAT B
Al frar gqzar g, F 5 Froradt
a3 @I AL <A FEAr AfwT A a
feera =g fF g Tt & firdy
qg ®1 R fFAAQ 3, 3w 9 oF v
@A @l qq F § gl mqiggy F
fFaa -fraar sqar fomr 1 g o
AMF &, W AT A FET ALY, T
A THT  FT A< FE AT g@ AT
dfAq @ @ § a9 sfewranh @l
JNT IEH FIT T B

“registration of the transfer or trans-
mussion of shares,

a wng at an agreement about the
amo .t of compensation payable under
this Act ar appearing before the Tribunal
for obtaiming a determination as to
the amount of compensation.”

[RAJYA SABHA]

l

(Acquisition & Trangfer 2742
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q4 7z Fgw W@ g F @ whwe
¥ 73 qu-5I9 £ 198 Thde a5 afase
gizw fafreer arfgar s19d gra & vAar
AN E 1 92 FE dF ¥ wiARr § I
T3 AAT-EESH ¥ gW AR {HAAl
TAEAT 3 THFT Bl TR FUT | AW
T o, an wsE ag & fe fragam
Fog g ad | safag § agar
fF amy g8 $Aasvd auy wiy
argg w2 f& wh¥z S g w43 W
feeqre & @@ gt W feera
F AT UAHT § SAE gAT av
FAFAEET TEA A RO HI I FH
g & a) fesgae &, d¥er weg g1
Fme Az 99T F foa Fram Farza
ameT F1 AT w@F Ffag fw ooar-
W2 Fr QU AfaET e F i g
frs gxfos /Y grear =rfgn | za afefa
¥egw zq aT RN AATF fAg 4T g
fe gt we W TidT F, warHe
Fux WA 79 T 4R i 39 feea-
T EF TH AN NG | AT fesgAa W
UArE, FHAFAIT EH § FW ATH
@ fregaa &1 bae AR ORI, QT
fasgeer swaimraer ww & sa@r daen
FLA A wwarar gaArg F@ vz
g Fg femr @rd ) Tmag w1 g
arg g Arfge 1w § geer g g
fF Fwae™ 1931, 1948, qIT JATTHTZ
T, AFTATT AGE, TE GG AT A
¥ 0 wma sy & g gh 3ae
STmE AMTE | ™ ¥ 9@ & | AIEY
Ad @I A AT 9T grE A
gAU FgW g fF Imada w@eEl &7
TINT FIA & HE BHIr AL | AT
F g HT owD F s 747
F A®E & @i wgAr wEgal g fw gl
% aga Aafaee qF w0 FT g 8w
FIQA F G AN E 1 gw FIRIA
fagra &1 g fada 7@ § A #9-
gA-—AAAT W F 9 H gy
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gehrsr ady 1 w18 AwEm ] 7 feft
F1 qeafeg afemT &7 & NEAF tm]
g ® A 1 wdr wmar g v amdt
9 T fogd @9 97 & Tg sHar
F 8\ fqar st e gu, A A FAA
F g1 w difafess, = &0 F a5
uafar & agr aFar v g AR
maar g e Cwadt g wad” R E
¥z ¥ dar faear gam 7 U9
F AT A UmATUAN F1 - §2r A A
ar qgars faard # oarq A &
gra @A AXHT w9 frar?

U% {AEAIR "{®Q ¢ T FT 99
FET ¥ arar ?
s UHTIIAN ¢ TMGT FT A A

gW TMYT F AT AfwT A &7
ST Mg AT IAFT  qIST AW 96 qTAT
zge fFar) s agawr & UF SR
§ 9= faur | oF wadw e

AR TE AN TTE 97 | urraeﬁzrl
THA AAMAE | F FEAT 1 W
g1 gwq fagr @9dl @wg 97 §
# # ggsl faegd awrEd ¥ FwAT

\
l
7 fag aslT A T FTAWT | 957 fowat \
l
qr |

AT g fF AR F AR A WU |

fogrs ag g Aq w30 fFafqam &
FIYTT F 7 ¢ afe afgam ey 2
@ awarg @ ga fRfaframa qme &
qeraidt &+ fRfafadma amz A, qA
ag aTEm 1 fagraa arar o faas
gofa 1 Aggwr &1, afs s_F F JET
fratg & gay args T q1 I J=q
faate % arem 39 wwdm gfee & sfaq
& WrT F T EW AW o ¥ A w5
FifF S @1 A9Y ieurad ¥ o8y

[6 AUGUST 1969]

qAgT ¥ fagra H AT WY I

(Acqusition & Transfer
of Undertakings) Bil, 1969
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frq & g% swawa ¥ 7@ vomar
I 3 A9 Srqor-ga 3 AT T T
g1 Adrae § g @A AEW fF
gfiafy, aeiefa, oofiofe #r aga =i
gt € @1 qSfiefe #r s awt g ar
geinf & aiv a §

(Hon Shri  Rajnarain

sat down whil,
searching for some papers )

Jrawree (st wgrlin swR weiw)
TRAI® T, 9m 5 95 @ F gag Ay
qam@r g |

st usmREm ;- 7z Fegfaee g &
TIO-9T KT TF AR §, IA /W

“The Communist Party recognises
that 1n the present stage of our develop-
ment, patiiotic munded Indian capita.
lists can make an important contribu_
tion towards the economic development
of our country The Party desires that
Indian industries should be protected
against foreign competition, that al]
legitimate rights of the capitahists should
be ensured and that their active coopera-
tion should be secured for implementation
of the plan of national reconstruction”

THE VICE-CHAIRMAN (SHRI M P.
BHARGAVA) Active
should be Tgiven to the
Raynarain

co-operation
Chair, Mr

JT AT FEANF TATF g HIAF IO
g, 9C U2 F7 Guw @

a

R TR ¢ SN EgE g, q | a3

arar g )
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guaAieRs (st wgElY SHR WHE) -
Az 9 &1 wEa ¢ fagh 1 =<
ATrlrga 9E & § AT 4 92 FEW F |
FOF ¥ fras Fea Alcdi 3 FTIG & F
fegras FW A A@E | ATIHAT T
F7 gux 25 faae § & A 30 HAS
aAAH £ wT AT EwR FIHT

s IMAREN 2 AT, F g4
Fae Ay Sy =g d@R AR @y
gu uz faden &oar wigan g 5 50 fadas
F gu F TFOFES F AT A AT

greareR () AFEAT W WEE)
w7 ge AT E & ag fagus I ¥
dea T g, @ g 97 aF T A
T W ag A g

St QHAATRAA : ATTHT AR G
f& suT s d s afiw Aty
Fr faow sar w@ar 12 9% IS F
A 9 deFud @R gae TR’ iE
¥r &1 gf 12 g F F@ A TAM
Fifs gt qEEr @1 512 aw
IF A2 TE N OATET | A 9T IF 12

-

grawread (s Az s|w W) ¢
gr et & 12 afl awrr wEd

sft TAETY &Y, & AT FE §

FAT Y BIIAT AE 1 gafag gy
FgaT 2 fF @l Sl &7 wedlasw
U1 qfag garar FgAr § fe fdad
F&f A famr ar, IR B d=iay

[RAJYA SABHA]

(dcquisition & Trangfer 2746

of Undertakings) Bill, 1969

i foar sra, wegd & Qo sfase
ferrard s A 3 @ty @ty T
A, L AR F1 THA, G ATIH FT
g<, %l W 956 TR YT Q19 |
AT T AT &Y BF FATT FT IAT & av
Frw / qgrw wA ANwWa) gfewr dgw
e A FAT FAEAT § R g ot qag
FTRIT T ITH! AE g ag IART
gifasr @ T 1 1500 ®WE wAA  sarRl
A A€ aAeAg F w9 § gy ar e
NEr Jg, FAAN ) a0 ol
&% 1500 T4 AT Y SyrEr A8 @w
g wOn ) T NT FT ogyw oD
aTfgar @, SAEI QO avRa ferd o
TR & gy WA mifear & FEAT
qgar § f5 3 o wfasfkard anr
F ogIT FF ) 98 Sfaa i
q zfifeg sod grer ag faga F30
I g fFaw @ gy fagus
sga frargd  gw Wi awdw § R
W Fed fr ag WA W § wAw
FLOT AL TETE AN AN
dRge TIAfTA frr gg @l FY
QU | Y AgAqwd AR S
A FTA FAT FT FAM AT G
FEAA AN w9 axg & W@ 3w
FR AR A AR FTGHCHF
g, feT g g F A v
g HIE gRT T P OFE A W
frrr @7 g & o A, w6
A ww fea a7 aage ¥ 9w =
T, w8 @A fwa F afwdT F 0w
qA T HW AR FER TN &
TS A AT TF D) AT qd TSl
w1 fwr o slgw #r T @1 @
a7 ax qfaddt F fg == =
AF qF S AT FEg T § SR
fog o A1 9 T S, 9w wdA
AT T AE GRar @A, oY
gheT 2, a4 gu wge &, ot smfaami
g St SRTE I e ¥ 7@ @R
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gd 75 2 ot 5 7o afwal F g
BN Faaw & =waar § 5 a8
TSNTHIT ALY AT | AT Zad FEr ¥
TaTEm A g I S W qqT T
§ Tarfier e SawT FF TEHTT @ IIAN
fFaT STINT | FAF FE IAT FTH TG G
o AfET FT AR FTEA § IAH 1T |
wat adr fadar, gar snawr fr fead
qr 3, afefede @t o afefwee
ag gt ar agr faear

AT =g ¥ zw g w7 -
T ATH 3T UTFWT TR & qI
JATHTT &, TLTFT M7 &A1Y efvan
3| e qq ger e 5 e #
sFaT 2 4 q¥ WIIRTT gr TE
§ A, TE § A, "Ere F g,
FTT § EF 1 aw TRARIT BN

sAqq, FCIGT 914 at 78 G@d &
el S dFT A ovgear A IAH WF-
A F T W @ g A R ad)
TA% A SR g TRy & fF SEw
IR T A€ TFT ST TEHAT &; T G
Q% A AT FE TTHTT HIL AT
FTE TN @ FA-ar S S
aFd & #ed & araarg dfFT faga
% foeg ot eTvEA & A H oF TEA
g d gEar A AFT AT EwArE W
AF g d gt AT AATH, fren W
AT H, FATH deae H ARG A
fgare  qaeaT W4T AT WEATE |
WR A FHIT FAT AT AG W
Fur I FLAT AR § BTN
g AT § T aFIT gARfeF
Y & e fagar W AT FIA
TR IEFT FEIT TG I AW AN
T Tz a3 Al SR %3 A o
gy A SR IR oAl F A
gra geh o+ e IfRT AR
e T gHa agh dgl &, W sy
# a8 awa @ f5 9% FE TF B

[6 AUGUST 1969)

(Acquisition & Transfer
of Undertakings) Bill, 1969
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fr == fagaw W d = @ N EED
FrfE 9gd @ A AT A W qe
| &, St wwrS FT Wfvg-fifer w18, @
dg-Aew § 99 S 9 @l O
AME AT ST T FaA A I
FeFT g S & fog gw A% &1 9T
ZITH X FT I UHFAFTO A HAT
T WR FFTT GIA R AWIARNF FL
q wE asT W IWE gatm gE
FF qGT ST wA W, § AF g€ A0G
feamr & =it A wgr  wEaT g fE e
ITH A I AT A AIE E A7 A
FE wF BY At aqred | faw SwC
grqF spgeqr AW N ATEY € <4l
THIT # arfas ayEedT 9w @l S
Ted &, sfea o S g aT oud
W 2 7 TR qUAT HIAGE AT E |
Fify o A faw fagig = 49 FT
T SHAl WEE ¥ AT F | TE,
wadf) og 7% 92 &, %g fFd A s
FifF TTHT Tw Hiww §, 37 Af
qaiT g, 99 afey &1 TR §, 9 #iE}
IaE qAoT aw R wew & g § ard
wifas g, @€ qofas g ST
ST A gEwr fagdwa e ew En
A FATT EW AR A WMAd, gwar
AT T FAW E, A wAA "I
#T T ' AT, WA A TF A G
T wear SAEF &) @R waeT A
qUAT &, FEAAT &, wAr F7 fawehFo
g, Tumarg g i wrfem saaifEs
qrr g, el Fr uw § fmr gwn g,
¥R TN uF W g g & gaa
€ g & SmEan

#, fmq, «EFT AAGE | A

TF G N ¥ AT FAE W gHR
faar . ..

gaaaread (s AEENT SWIE WeE):
78, aroar sarEr gwa faarg
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s\ T L. fRT B T R
gfg TR @F FEM FX F FzW
TEAQFH L T ARAF & &Y § FA4Q@7
o 1 # FEAr AW Tshaw
3 FTH AT gwrs & afe www w9
grfgar FWM A TH ITH } TR
A qA wgraar faw wwd € R
fre sl oF e A IS FLGHA R ™
@A AT T F AN T TS JET
B 99T O, TS HAETT AT AT
92 ug A% AT G&r g sefam A
aIgarg 5 og fagas e A o orw
g ag T0gaT gfH A FE W g
qag fF7 &, W £ N gaE fad &
37 gargi #1 F19A T AERS 759
T A q fearm § @ AT T
AT A TZ FWMGT FT A | IF IHFT
UATFT FT €T AT | JIA
aeq § @ fauas #r wnaIor w5
FEA § g 39 feuw @A) @
TRI g fmag g URDTFT A |1 7T
Mg UEEST W & I g ok
Jaife gaX 3@ P & A wwr w
s gavar, sho Wy fowd ¥ s g,
M F e F g saftw 9w
¥ Fma 91 M AT X 10 a7 T
qATd AUAd dF T 15 AT AT FIAT
fear) s oft 9% feo AT g d
T SrEEr @ dw 9rel &) fwaar wat
an ? gawr B owfaww gwr =Grfed |
fef N TAfas T F TR F I
¥ 9% A3 A oF 997 FA ALY
faar QU GFAT F TF AT TES & g
¥ ATF ag | AR g A% fw wEFm
& fad ag fadas g a8 9dm gfaw e,
TRr & A s fage @R s
F Hh &l S| AT HTET A
EEA -0

Irawreay (st RFET WE WrE):
FUAT F AT AT FTHT A9 33 AT |

[RAJYA SABHA]

|
|
|
|

(Acquisition & Transfer 2750
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=t TonTger s g i s e
T ¥ oF JraM 1 garg A2 frag
T ST &, ar § ITHr @A 1 A
31 [T g g v A A W AW,
9g g7 A gy A fad Tmrg o feRy
gat gl wafe g S oar fex
WIFT INIF FTW|TE Fafoad 39 O
g foz & wa g *gfmaﬁ U (Time bell rings.)

g fagar &1 wide &1 9aF @Y
| 3w, ofaf) TaT aw qamsfae
M Fw q@T s A Ew N gT /)y
fazar® z@ faar aqw wwgfee o
UF 9 AR J IAF 1Y FY AT TN -
JegoiFaed A1 § @ @ -

“That 1t 13 the right and responsibility
of the Company to maintamn discipline
and efficiency in the plant, and to hire
labourers and to discharge them for
any cause which to the company appears
just, and to relieve labourers from duty
on account of efficiency, of lack of
work or other reasons subjcct only to
the provisions contained either in the

Statutes 1n force or in tre Standing
Orders of the company ”

FoeraTsRE (s AgrEl SaE W)
R A Rl

st UARAACEN : AT LT TAAAS FY
2, 1957 F1§, o7 f qw o s marers
qge UF 9 a9 1957 FTE, wE
1957 % Hyau-ox ¥ ag 3 9% 9 fr qar
FE—1967 F TTUT-IF F 9T q1 I
e—fF T da wfene, gehefan &1
wEET 2

“Itis the right of the company to make
such rules and regulations, fiom time to
time, for the purpose of maintaining
discipline, order, safety for effective
operation of thc company’s work and to
require obedience thereof by labourers,”

JuEATERE (s AFEIT K|IE W)
HT AT @A FAT | g W
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| vsAEEmn ¢ A ogRer Ady ST
fr ooy g@3 fad FgAr 09 | o fawe
T drEw T

AR (it AFEHR AW AR
g g fe e ?

Wt TRAREM : § )@ [ E

“That the bonus will not be related
to the company’s profits or earning but
where found necessary by the company
will only be related to and paid on effi-
ciency and productivity, according to
scheme which may be formulated by the
company from time to time.”

ag, ara & fogw quag gAr
fra famargd & fr qae & facs @
afe agt sua faa #3 fear f5 =,
9T Ed 9T 9T ATEA aq A, S|l
2.1 v yafas awma 0 | | g8Ar
Irgar g i wrg ot gy ) wfriaar
BT EF WIX AT FA IAAT IA 5 q@
F1 gRatar ot gofifa & s asr &)
ag ed-wfaaifear &, soF gw FEd
§ wErafesa, o wienfar &
FA TE A, AN A T ¥ AW
gfcgda F@r wgd g O fa% amw
wedl F AW ¥ ;A Ag ;FT Star fF
gk fra Avr &% &, madare, a9-913,
sa-gEt, wfa, sfa | 1@ FEasgd ?
What do you mean by this? What
do you mean by removing inequality?
A9 agwEal AR fremar #1 ROFE
F Aad FAT Fd g, AnFr wfa v
my qar 2? fead FgR e @A
g% &, faad g 919 7eAA § 9 TAF
F A & ax guaAr wAr arfeg
fe mfa g @ wwC &1 95 anm
1Y U A AT %7, 3T g, T 87
SR arde ¢ W §, g9 FTR® §,
gY @ o/9 § gAda FT @ § WK
¥ @% Faar g fF sgdkersm Ad
gar aifgd 1 e ifnard ¥ @ig
7—23 R.S./69

[6 AUGUST 1969]
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@ 917 | AR AR fad dYer | aqar
AMGA g AT {T § agi UF AR
W Z. ..

IgEATAE (st FETET s wnie)
Taarrger §fY, Aad amF 50 fame
g a7 |

&t TreATOgm : Ag Qv ogaw Ang
5 faaz & fa3 sarar)

AT ¢ (& AgEiv s wee)
afad, oz a agr At & 1 sm At qadly
9T FT SAT AHE !

sft TrerTom  sfwA |, A 3 famz
gar g, S5 famz ot amy swar g

oo (st wEwET v wh) ¢
afad, 98 A T I F Q@ G

| AR 2 95 AF ?

Irawreas (i wgrEl s wek) ¢
foega 3 A

| T @Y, 4 4dr FEar
agm § & fagia < sAwnssmm ad
gar =ifed, fogi@i &1 2@ A FoRe
® FAr arfgd | SAEEST W gar
¥ F1d%q &1 I 1 g fyfwed w=d
2 T arlersSiTm S gar @ fafes
F SET F1 gH FTFW FRAE | A
FI%q AR fagh us & dH |F/Ar
aifed | gX aw AT awdw agy ¥
acarr gwr Afed, adr @ amcEi
uF H1g ) 2@ @ FIEAr A agreaz
F aiw 9y, a%d fegdefim e Difa-
Zfraz & am qrar WAy § fegezv-
fag AT | wWETF @ aR
AR FAr agar § 5 oady s ¥
AS qF] BT TEAFOOT g, IAWTIrIAT
Foum ¥ g9 H carfaer Qi qam
F T HITT 9F, qAR F T
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EiEneul!

JAFT FAIT  dAQr-arEr e @ AR
ga@ & g9 g F il e
sqar & g, wagd & g, I W
gorrQr Ffaffaa =g 5 WAL &,
FE W TEEiERd A &, S°P a9
#§ ggwd @ ar =fgd o avgw
gUAT AT EWFW §, T A
TUSTAF T TG |

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Before I call the next
speaker, I want to appeal to the House
that there is a very longlist of hon. Members
who want to take part in this debate.
Barring the party leaders, I shall request
all hon. Members from now on to limit
their remarks to 15 minutes. Otherwise
many of the Members who want to express

. their opinion will not be able to do so.
Mr. Changalavaroyan.

SHRI T. CGCHANGALAVAROYAN
(Tamil Nadu) Mr. Vice-Chairman,
never in the recent history of the debates
of this House have we considered a Bill
of such momentous importance and far-
reaching consequences as- this Banking
Companies (Acquisition and Transfer of
Undertakings) Bill. With reference to this
Bill, it is my respectful submission that it
will be rather irrelevant, if not irrelevant,
to refer to the ante-natal accident in the
birth of this Bill. This historic measure
is the result and outcome of the decision
of tie Congress Party in its evangelical
endeavour to implement the 10-point
programme for the economic development
and progress of this country.

In its long historic role, the Congress
has always endeavoured to be the emphatic
emblem of the upheavals and the urges
of the people, and this Bill comes in that
historic sequence. Mr. Vice-Chairman,
our illustrious Prime Minister, characteristic
of the great inheritance which she has got
and much more 50 of her legacy, has given
a gallant lead in regard to the implementa-
tion of the economic programme. We
have been noticing for some time past,
part'cularly with a certain amount of
anxicty, the growing disappointment. dis-
content, despair, dissatisfaction and dis-
gust among the vast sections of our people
on a wide area of our nation. We have
lonz and loyally laboured to elevate the
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country and the people to the full
stature of political and economic manhood.
Particularly in the field of development,
we have built one storey upon another,
and each storey has a story to tell of the
stupendous effort and the immeasur-
able task and of the extreme suffering that
we have put in in order to speed up
economic progress. We have also com-
bated problems of development and
growth. We tried to catch up with the
economic momentum. We Initiated a
certain system of social control of selective
choice subjects like agriculture and small-
scale industries. We initiated a process of
adjustment between the demand and the
availability of the resources. We also
tried to reconcile and in that process
embarked upon a monetary and price
policy, reinforced by fiscal measures which
can only attain reconciliation between
demand and supply, so that certain vul-
nerable groups were protected and certain
growths were sustained. In spite of all
these regulatory endeavours, in spite of
all these restrictive controls, our economy
showed and suffered alternately a reces-
sion, adepression and a crisis. It becomes,
therefore, increasingly clear that it is no
longer useful, and it has become rather
absurd, to rely upon Adam Smith’s
doctrine of deus ex machina, which means
that the hidden hand somehow harmonises
the economy. We have now come to
realise that normally when there is growth
in output and transactions in economy,
in diverse sectors, a higher and vast volume
of money supply becomes necessary.
And it ha; always been the practice that
the banking system, through its lending
operations either to the private sector or
to the Government, will always give such
an amount or volume of supply. We
wanted, Mr. Vice-Chairman, to initiate
a policy of restraint on credit and at the
same time we were trying to see that the
flow of credit is canalised in proper,
reqular and purposive channels like agri-
cultural production and industrial expan-
sion.

[Tue Vice-CHAIRMAN (SHR1 AXBAR
At KuanN) in  the Chair]

We were faced with a situation where
functional finance was not available to
all sectors at the required moment or for
the required amount. We also tried
very honestly, in the same spirit of dedica-
tion, the principle of social control of these
banking institutions. We wanted to res-
train credit and regulate its flow into certain
selective social obijectives like agriculture
and small-scale industries. In this connec-
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tion, 1 may be permitted to pay my
tribute of respect and admiration for the
leaders of the banking companies who have
risen spontaneously and willingly to the
great heights of responsiveness and co-
operation in trying to make social control
a very satisfactory and a very significant
success. But when we take a kaleidoscopic
view of the growth of the economy, W
find that it was not able to stir that much
momentum in order to achieve the social
objectives which we have set before us.
Therefore, we have to consider other useful
and more dynamic directions by which
we can certainly have the realisation of
the objective of national priorities. We
also considered the other question, parti-
cularly what has been facing the economies
all over the world. The dilemma of the
cconomists throughout the world has
been whether to have economi freedom
with crisis or abolition of economic free-
dom with stability. The latter choice
has been made by countries like Germany,
Ttaly and Belgium and lately by France
and Sweden. And nationalisation of ban-
king institutions is no longer the Utopian
view of society. It has become the current
phenomenon of contemporary economic
development.  Therefore, if we realise
the twin functions of a bank, we will equally
be convinced as to what is meant by the
theory of nationalisation. The banking
system has got two functions, one is to
create institutionalised finance and the
other is to retail credit. Itis not disputed
by any quarters, particularly in the eco-
nomic circles, that the first function of
creating credit and institutionalising it
is largely a social undertaking, taken by
the State. And it is the latter function of
the retailing credit that has been entrusted
to the banking institutions. The nationa-
lisation of banks is, therefore, an inte-
_gration of this dual function of creating
credit and of retailing credit under one
agency, under one authority. Nationa-
lisation is not an abolition of functions.
It is an integration of functions under one
unified control and coordination. Mr.
Vice-Chairman, if we just examine as to
why we have come with this momentous
measure of nationalisation, we will know
that it is because we want to serve faster
and better the growing needs of the eco-
nomy. It is to implement the needs of
priority of our national objectives and social
purposes, it is also to inspire the large
spectrum of the people who are affected
by the ramifications of the banking system
throughout our country with a larger
and a deeper and a higher social and pub-
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llC- purpose, it is also to subserve the high
priority in social objectives of agricultural
expansion, of small-scale industries, of
technological entreprencurs, of develop-
ment of backward areas, and to subserve
the employment potential, that this Bill
is now thought of. It may be asked that
the banking system could have very well
implemented this proposal. But I must
submit with very great respect and abso-
lutely without any reflection whatsoever
that in this matter a more vigorous and
vibrant velocity is required to be given
in_order to achieve this purpose. We
believe, therefore, that this Bill will give
sufficient steam, sufficient strength and
sufficient speed, for the realisation of the
great social objective.

I may have to refer very briefly and ra-
pidly to some of the more salient features
of this Bill and it is rather difficult within
the course and compass of the time which
your grace has allotted to me to refer in
detail to any exposition of some of the
fundamental features of the Bill. I may
content myself with saying that this Bill
contains the usual pattern of legislative
drafiing whenever any undertaking is
acquired or transferred. I may parti-
cularly refer to the provision of retros-
pective operation of this Bill and it is very
cardinal indeed in such far-reaching
measures that we have to provide a re-
trospective action for the provisions of the
Bill. Let there be no criticism against
that in that matter.

Again I draw very respectfully the atten-
tion of this House to the constitution of
the tribunal for the adjudication of the
rights and interests and claims with regard
to the working of this nationalisation.
I am particularly pleased with the com-
position of this tribunal and the powers
that are given to it so that it will be able
to expeditiously dispose of the claims of
rights and all disputes that may arise
from out of the transfer of these under-
takings. I am particularly satisfied with
the provision for compensation which is
perhaps the most sensitive part of the entire
Bill. And I think that the provision that
is now contained is only a replica, if
I may say so with great respect, of those
criteria of awarding compensation which
have been recognised by the courts of
law in respect of all such legislations of
acquisition and transfer of undertakings.
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[Shri T, Changalavaroyan]

I, therefore, commend very respectfully

the salient features of this Bill, and as our"

learned Law Minister stated, when the
scheme is placed before the House, we
shall have a greater and fuller opportunity
to examine the scope, nature and extent
of that scheme and try to sec how far
and to what extent we can settle and
improve the objectives of this Bill.

I have to answer one or two points, if

may, with your permission—some  of
the very out-standing criticism against this
Dationalisation. We are told that we
§hou!d not precipitate this Bill, particularly
In view of the pendency of the proceed-
mgs  before the Supreme Court. Dye to
My tradition at the Bar and the training
in politics, I regard our Judiciary not
only as the guide of our democracy, but
as the guardian of our democracy, But
this Bill is not sub Judice. What is syp Judice
13 the Ordinance and not the Bill. More
over, though we recognise the parlia.
mentary prohibition of considering certain
matters which are sup Judice, Sir Erskine
M_ay in his monumental treatise said that
this Parliamentary prohibition based upon
the doctrine of sub Judice does not apply to
the initiation of Bills ip Parliament,

There is the second criticism that our
rime Minister has assumed to be a djc-
If there is anything that she
abhors, if there js anything that we on this
side of the House detest, it is the dictator-
ship either of this variety or of that
variety. What is it that we have done?
We have merely implemented 2 long-
standing programme of economic develop-
ment and we have done it with the parlia-
mentary sanction and with the popular
Support, If there is anything, it is the
dictation of the wishes and the needs of
the people and the growing requirements
of or economy,

We are told further that by this nationa-
lisation there will be bureaucratic ine.
fliciency, there will be political influence,
there will be other kinds of low profitability,
May I most respectfully submit that these
banking institutions have attained organi.
sational perfection and operational effi-
ciency of such a high standard that it
will take a very very long time for any
ineli.ciency to creep in? But I am sure
when thig nationalisation has taken effect,
we shall see with everything in our nerve
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that we will not allow the bloody bugs of
bureaucracy to bite this system of nationa-
lisation. I can assure you, if an assu-
rance is necessary, that under nationa-
Lisation of these banks, we shall bc_much
more vigorous and much more vibrant
and much more efficient than what any
private sector could ever hope to be.

Then there is the criticism that this Bl
does not include in its fold the foreign
banks. May I most respectfully answer
those critics that this criticism 13? more
out of anger than out of argument? V;I"h;/
have we not included the foreign banks A
It is because of this very great prms:nple o
reciprocity in international relationship
and unless we are able to find out the reci-
procal reaction of the other cour}tnelsc,
those are not necessary and not desirab
and indeed not wise to mcl_udc.thc foreign
banks inside the scope of this Bill.

There has been another criti-cism w‘xth
reference to the international impression
of this nationalisation of banks. I may
at once answer those critics that we are
not going to behave in order to get prizes
from some country or the other. We :‘;
going to behave according to the 11;: :
of our country and the requirements o
the people.

One word more and I have done. We
see today that we have accepted planning
as our path, as our programme, as our
article of improvement, In any planning
it is the economic management of the State
regulated by certain well-known laws
of development and growth that has to
be assured. And in the case of planning,
particularly planned and balanced develop-
ment emerges and begins to operate ox.xly
when public ownership of the fountalgs
of finances i3 established z.md public
ownership of these fountains is necessary
in order to ensure a very conscious pro-
portionality in regard to the growing needs
of the different sections of our economy
and the needs of the rapid progress and of
technological advance. This banking sys.
tem, by its very nature and by its very
constitution, by its very fabric, could not
lend itself to such an elastic function, to
such a concentrated ende ivour and, there-
fore, this nationalisatioa has become not
only a historical necessity, but it becomes
an absolute economic culmination of the
great endeavour that we have put in.
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Mr. Vice-Chairman, we are embarking
upon a venture may I say, an adventure.
What is it that gives us the courage?
What is it that inspires us with faith?
What is it that gives us the assurance?
_I say it is the dedication of the officers,
itisthe devotion of the stafT, it is the deter-
mination of the people, that gives us that
Courage, that faith and that assurance.
May I appeal to my friends here to ap-
plaud us when we start—we start under
good auspices—to console us when we
falter we will not falter—, to cheer us whea
we succeed and we will succeed sooner
than our friends hope and critics doubt.
For the sake of the people of our great
country who have been waiting on the
barren banks of time for a very very long
timf?_in their struggle for a fuller and
happier life, may this Bill that we pa‘s
Bive them that sense of direction and that
3ense of destiny?

SHRI KALYN ROY (West Bengal):
Mr. Vice-Ghairman, on behalf of the Com-
munist Party we support the Bill. After
many years the people of India will say:
Here came a Prime Minister to bury the
Caesars, not to praise them—the Indian
Caesars, Do not they see what is happening
outside.” Do they not have eyes? All the
central trade union organisations have
come out solidly in support of this Bill.
All the kisan organisations have come out
solidly in support of this Bill. The miners
down from the black pits to the white
collar workers have come out in support
of the Bill. Even those Central Govern.
ment employees, some of whom were
butchered by Morarji and Chavan gangs,
have come out to-day in support of our
Prime Minister. Support for what? It js
for a very modest step in the eyes of the
Communist Party,

SHRI M. M. DHARIA (Maharashtra):
For the information of my friend, it was
under the leadership of Mr. Ghavan that in
1963 the Maharashtra Congress Committee
passed a Resolution for the nationalisation
of the banking industry. It is not to day.

SHRI KALYN ROY : It only supports
what Mr. Gupta said yesterday that the
Young Turks have unfortunately become
Young Chavans. Anyway the nationalisa-
tion by itself is not a very great step to us.
We call it insufficient, we call it inadequate,
we call it incomplete. Unfortunately not a
single foreign bank has been nationalised.
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There lies the big Grindlays Bank, there
lies the American banks through which
the CIA funds spread all over the country.
They have not even been touched. The oil
Cartels are there where the Minister said
they are trying even to prevent other fellows
who are prepared to sell crude oil at cheaper
rates. You have not yet touched the import
and export trade, not even the coking
coal mines where slaughter mining is going
on every day and the Chairman of the
HSL is crying today : “We will not get the
coking coal and the steel mill will have to be
closed down”. You have taken none of the
steps which even a tiny American country,
Peru, ruled by military junta, took. It
took over all the foreign banks, petrol
pumps and the big plantations but even
this good step you have ta'ken for which we
are happy, what mad fury it has created?
What a howling we are hearing all over
the country and particularly from two
parties. What an agonised cry comes from
the Malabar Hills and the Clive Street.
Look at the pale faces in the Rotary Club
where Mr. S. K. Patil spoke of murder of
democracy. The spectre is haunting both
Mr. Patil and his gang, the spectre of
Communism. Unfortunately today Mr.
Kamaraj Nadar says that the Commu-
nist Party is trying to split up the
Congress. Not at all. We support where
you take the progressive, courageous step
and we would continue to support, it does
not matter whether we are criticised or
abused. We are proud that we gave the
slogan of bank nationalisation long back,
We wanted that these worms who were
getting fatter and fatter should be exposed.
So long these worms were ruling the mighty
financial empire from the darkness. Now
our Prime Minister focussed the light on
them and that is why they are crying and
raving like madmen in mad-houses. We
support the Prime Minister when she is
fighting the challenge of the mighty
establishment of the Syndicate like Vir
Abhimanyu of Mahabharata. She has said
before the people of this country that it is
not an ordinary fight. She said yesterday :
*“I have taken my stand by the people and T
will not come back even if it comes to a
fight to finish against a few individuals”,
Do wenot know who are these few indivi-
duals? They are those who are responsible
for the devaluation of our currency, those
who conspired and imposed Dharma Vira
to topple the U. F. Government of
West Bengal those who wanted the banning
of the Communist Party and all the demo-
cratic movemen's in this country and
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those whe wanted to turn India into a
semi-colonial country like South Korea or
South Vietnam. Why are they frightened
to day because of this little step which the
Congress Party has taken after 20 years?
The Congressmen themselves admit in their
speeches that it should have been taken
long back, as Mr. Chandra Shekhar said.
It is late but better late than never. Why
are they frightened? It is because by one
decisive step the fundamental power, the
monetary power has been transferred from
a few individuals to the society at large,
They are not able to speculate with
Rs. 3000 crores which they were doing for
the last several years. This nationalisation
has also unfortunately frightened those who
wanted to sabotage the coming Fourth
Plan because the outlay proposed for the
Plan by the Government is approximately
Rs. 2700 crores of which the Centre is
supposed to provide Rs. 1600 crores.
In comparison the total deposit of the 14
banks that have been nationalised add up
to Rs. 2700 crores. If we leave about G5
per cent. which is already committed,
even then the Government, for the success
of the Five Year Plan which is very vital
and for running the factories requires at
least Rs. 500 to Rs. 600 crores per annum
and that is why they are fighting because
they, the chempions of the private sector,
do not want the Fourth Plan to succeed.
This time about six hundred crores will
come from natiopalised banks.

I am not going into the deposits or
assets but I only want to say this, Do
we not know who are the people who owned
these 14 Banks? The Tatas controlled
the Central Bank. The Birlas controlled
the United Commercial Bank, the Dalmias
controlled the Punjab Nadonal Bank
and some of the big business controlled
the Dena Bank. These big business
houses were utilising the resources
of the banks so long according to their
wishes, They did not care for the needs
of the economy. For economy the rural
seclor needs funds for development.
This Mr. Patel also admits but what hap-
pened  to that? The National Credit
Council suggested that the extension of
the bank credit to the agricultural and small
industries should be made by private
scheduled banks out of the additional
resources. The allocation to agriculture
and small industries were to be 15 per
cent. and 31 per cent, respectively but
the private commercial banks ignored it,
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sabotaged it. They did not open their
offices in the rural areas. According to
a study made in October 1967 only 3-8
per cent. of the offices of the private sche-
duled banks were located in places having
a population of less than 5000 and 13+2
per cent. were in places having less than
10,000. The State Bank has done much
better. Sir, it is known to everybody
that these monopolists have been sucking
the blood of the teeming millions. We
must fight them to the finish, and as the
Prime Minister had said, further flow
of credit to the big business should be
stopped.

According to a study, two-thirds of the
bank branches have been concentrated
in urban centres with a population of
one lakh and above; in 1966, of the total
bank credit of Rs. 2432 crores, Rs. 1800
crores went to only 4000 accounts and
only Rs. 600 crores were shared by nearly
nine lakh accounts. A huge chunk of the
bank credit extended to borrowers favoured
only a few hundred, and they were found
to be only four or five business houses,
which also controlled the largest banks
in the country. Further, according to a
survey of directorships of 20 leading bank-
ing companies, 188 persons who served as
directors of these banks were also director
of 1100 companies. The debt due to
bank directors or their companies was
Rs. 558 crores in 1954 and had gone up
to Rs. 29g-g crores by 1965. The bank
loans given to the directors and their
companies in the Same year stood at
Rs. 317+4 crores, This shows, Sir, how the
big business is becoming big and big
and big. Don’t we know, Mr. Vice-
Chairman, how recently the shares of the
Iron and Steel Company at Asansol were
cornered by the banks? That is why,
Sir, we are supporting this timely step
of the Congress Party. They have ad-
miited openly today what the Comrau-
nist Party has all along been shouting—
why Communist Party? In fact, the em-
ployees, the workers, the peasants and
even the INTUG have been saying so
long—they have been shouting that your
social control has completely failed, finish
it and have nationalisation. But Mr.
Patel and Shri Patil were saying that
the Reserve Bank has control over other
banks. But don’t we know that the Reserve
Bank has told them, “Please do not make
advances in agricultural commodities in
this season. Please do not give advances
on securities. They are going in for



2763 Banking Companies

speculation, and by speculation hoa.rding
is taking place. Prices are rising”?
How many times the Reserve Bank has
reported, “Orders are violated”? Why?
Because the Board of the Reserve Bank
also consists of speculators. Because the
Boards of the other banks consist of specu-
lators. That is why even the Congress
Party, in spite of the crisis it faces within
its own ranks, has to bring out this Bill,
and we are glad that our Finance Minister,
the Prime Minister, refused to pay in
sterling the compensation demanded by
the Allahabad Bank. We are glad about
it. But we are afraid of the compensation
because, in the Bombay weekly “Com-
merce”, they say that the compensation
will go up to Rs. 150 crores. Would
you pay the pirates for the piracy they
have done? Would you pay the thieves
for the good job of theft they have done
in the last fifteen years and more? Would
you pay the dacoits for the good job of
dacoity they have committed? Now, Sir,
we are against any compensation.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : Your time is up.

SHRI KALYAN ROY : I am finishing,
Sir.  But if you at all want to pay them
any compensation, the suggestion is that
not a single Paisa should be paid in cash
and the compensation decided on should
not in any case excced, at best it may be
equal to, the value of the net assets, and
the sharcholders, except the small ones,
should only be paid in g5o-year Bonds.

Lastly I have one more suggestion to
make. Unfortunately because of certain
political trends in West Bengal, our
State of West Bengal has been completely
neglected. Everybody knows that last
year there was complete devastation of
North Bengal. There are the irrigation
projects which the Irrigation Minister
says cannot be done. Because we do
not have money. The whole Calcutta
Master Plan is collapsing. The Durgapur-
Asansol area is collapsing. There is no
money. So we want an assurance that
for the development of the North Bengal
region, which even according to the
Swatantra Party and the Jan Sangh is a
very strategic area and should be develo-
ped, we would be given loans.

Again we say that we are with you
because you have taken this step. But
please do not ignore the raving of mad

[6 AUGUST 1969]

(Acquisition & Transfer 2764

of Undertakings) Bill, 1969

men. Remember what happened to
Kennedy when he started the fight with
the steel bosses and with the white bosses.
As Shakespeare said, “Madness in great
ones must not unwatched go.” Once
again we want to say that we are with you
in this step. The question before the coun-
try today, as the Prime Minister said
yesterday, is this : *“‘Are we to make India
a really democratic country, or are we
to continue to make a farce of democracy
and deny the people the fruits of demo-
cratic precepts?”’ So it is a right step and
1 conclude by only quoting four lines by a
famous poet Dryden who wrote towards
the end of the cighteenth century in
England.

Thy chase had a beast in view
Thy lovers were all untrue
It is well an old age is out

It is time to begin anew.

SHRI BABUBHAI M. CHINAI : Mr.
Vice-Chairman, Sir, as a decision has
been taken by the Congress Party, to which
I have the honour and the privilege to
belong, to support the nationalisation of
14 banks, I cannot but vote with my party.
My approach would seem to be condition-
al, but I would like to categorically state
that I am not a heliever in the policy of
laissez faire in the banking system, or in
the economic system as a whole. It is axio-
matic that the operations of the banking
system should be informed by a larger so-
cial purpose and should be subject to close
public regulation. At the same time I
do not exclude nationalisation under cer-
tain conditions. Do these conditions ob-
tain to necessitate the present nationalisa-
tion move ?

The promulgation of the Banking Or-
dinance on the 1gth July, about a week
after the AICC meeting in Bangalore,
and on the last day in office of the then
Acting  President, raised, as may be
expected, widespread reactions. There
was jubiation in some quarters, indi-
gnation in some, and surprise not unmi-
xed with grief in others.

SHRI BHUPESH GUPTA : Will you
name those quarters ?

SHRI BABUBHAI M. CHINAI :
Today, for my part, I would like to
take the view that what has happened has
happened and should like to urge
upon all to get to a mental state of



2765 Banking Companies

[Shri Babubhai M. Chinai]

increasing calm and decreasing neurosis.
Let us resist the easy temptations of target-
manship. Only then, I belicve, this
important piece of legislation can be consi-
dered in the right perspective.

A minute ago I referred to the promul-
gation of the Banking ordinance by the
then Acting President, and this comes
under the category of what has happened
has happened. A more sensitive and ticklish
problem is afoot. The present President
in office must give his assent to the bills
so that it can become effective. He too will
be laying down his office in a few day’s
time, and presumably will go back
to adorn the high office of Chief Justice
of the Supreme Court. What will happen,
I wonder, ifsome aspect of this legisla-
tion were to go to the Supreme Court
either for clarification or for decision ?
I do not claim to be well versed in the
constitutional and  judicial proprieties
and therefore I do not know the answer
to it. Nevertheless, [ submitit is a
point to be considered by the legal pun-
dits of which the present Acting Presi-
dent is a distinguished one.

Within the short time available to me,
1 propose to deal with three questions.
Has bank nationalisation become so impera-
tive here and now; more exactly on the
1g9th July ?  What part can it play to
secure those objective which really make
a difference in the quality of living of the
common man ? Lastly, what are the
changes necessary to ensure that the
efficient working of the mnationalised
banks is promoted ?

The policy of social control of banking
was formally adopted at the AICC
Session in  Jubbulpore in 1969. Since
then, the banking law was amended last
year tospell out social control in precise
terms. Even before the amendments
were passed, the main provisions were
being implemented. Industrialists who
were the Chairmen of the Banks retired
and their places were taken over by
professional general managers. The Boards
of directors were reconstituted to give
greater representation to small scale in-
dustries, agriculture and professional men
like economists, lawyers, chartered accoun-
tants etc. The banks took greater in-
terest in the activities of the agricul-
tural, export and small scale industry
sectors. A national Credit Council
was set-up by a Resolution as the supreme
policy-making body in regard to distri-
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bution of bank credit among various
sectors of the economy. From all accounts,
the banks were trying their honest
best to train personnel and gear their
institution facilities and functioning to
large-scale lending to agriculture and small
scale industries and exports.

It is not generally known that in the
past oneyear banks have made a sustained
effort to help agriculture and small
industry. Let me illustrate by quoting a
few figures. Credit limits to agriculture
by 20 major banks rose from Rs. 67
crores in June 1968 to Rs. 244 crores in
March 1969. Credit outstanding in the
same period rose from Rs. 3o crores to
Rs. g7 crores i.e, more than three-
fold. Credit limit to small industries rose
from Rs. 320 crores to Rs. 430 crores
while outstanding credit increased from
Rs. 167 crores to Rs. 222 crores. These
figures, I  believe, speak for themselves.

It would be mere expression of preju-
dice if any one says that banks have
failed to help agriculture and small scale
sector. If they have failed—a proposi-
tion which I discard—then it must be the
failure of the authorities as not to give
targets for expansion of credit to the 14
banks which have now been nationalised ;
in the event that such targets were given
how is it that no action was taken against
the recalcitrant banks.

It has also been stated that foreign banks
have been excluded from nationalisation
because they provide by and large busi-
ness of a specialised nature such as facili-
tating foreign trade and tourism. I believe
“facilitating foreign trade” means finan-
cing of imports, exports, giving of guaran-
tees, etc. Is it seriously contended that the
Indian banks, including the nationalised
State Bank of India, after 22 years of our
independence, have mnot still acquired
the necessary expertise in handling finan-
cing of foreign trade? I should think not,
for, some of the 14 major nationalised
banks have not only specialised depart-
ments of international trade, but also have
transacted a much larger turnover of fo-
reign exchange business than the three
or four major foreign banks.

Then there is the extraordinary state-
ment made by the Law Minister in the Lok
Sabha the other day that “Ever since
Imperial Bank was nationalised, people
at large in India had been preferring to
put their funds in the State Bank if pos-
sible and in other banks if necessary.”
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Idonotknow from where the hon. Law
Minister gets his facts. But I know for
certain that the total deposits of the State
Bank of India registered a rise of only 84
per cent during 1960-68, while the total
deposits of other Indian scheduled banks
in the private sector went up by 164 per
cent during the same period.

SHRI BHUPESH GUPTA : That is not
a fair comparison. You compare the whole
number of banks with one bank.

SHRI BABUBHAI M. CHINAI : But
this was what the hon. Minister said.

SHR1 BHUPESH GUPTA : Take any
one of the big commercial banks and
compare it with the State Bank of India.

SHRI BABUBHAI M. CHINAI :
Mr. Bhupesh Gupta, the field of the State
Bank is much wider. It covers g3 per
cent of the total banking. You must not
forget that and therefore to compare the
State Bank with any one of the other
banks is not correct.

SHRI BHUPESH GUPTA : But that
is one bank and you compare it with
other banks. How can you do that?

SHRI BABUBHAI M. CHINAI : I
should like the hon. the Law Minister to
find out as to whether or not the 14 na-
tionalised banks now have recorded a
higher rate of growth in deposits during
1960-68 as compared to the State Bank
of India.

If it has been decided to nationalise
banks, let it be done gracefully. Do not
give the dog a bad name and hang it.

In a modern civilised community, what-
ever its political system, the lot of the com-
mon man must receive the highest prio-
rity. Towards this end, what is required
more than anything else, is to follow pro-
grammes which will increase employment
opportunities, augment public facilities
and improve the quality of education all
round, so that the potential of the young
is garnered to the full and the talent re-
quirements are always higher and also
fully met. My plea is this : let us con-
centrate on first things first.

Now I come to my last point as to how
best the 14 nationalised banks can be run.
I would appeal to Government not to be
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in haste in regard to amalgamation of
these banks, nor in respect of effecting
changes in top management personnel.
I am glad that the Prime Minister has
assured that these 14 nationalised banks
will be run separately and they will be
allowed to compete with each other. I
have no doubt in my mind that the pre-
sent heads of these organisations will sup-
ply the competitive element so necessary
for efficiency as well as service to the de-
positors and creditors.

The credit policy to be pursued should
soon be declared with clarity and preci-
sion. It is not enough to say that no sec-
tor will suffer or will be made to suffer or
even to say that special attention should
be given to some sectors. Such statements
are good in so far as they go but the de-
tails must be soon announced if only to
assure the management as well as the clien-
tele of the banks that the rights of each and
obligations of both are not a plaything of
politics.

In my view, the running of these 14
banks also should be the direct concern
of the Reserve Bank of India. It will be
dangerous if the powers and duties of the
central monetary authority are superse-
ded by edicts of Government Departments.

The shareholders of former banking
companies must be enabled to be repre-
sented by a Committee of Shareholders
for representing their case before the pro-
posed Tribunal. And the Custodians must
be directed to take immediate action in this
behalf.

It will enhance the confidence of the
public if compensation to shareholders
is paid in cash. And it should not be diffi-
cult to do thig because the amount is not
large and there are sufficient funds in the
banks that have been taken over. In any
case, there will be only book adjustments
to be made as between the banks and Go-
vernment even if such cash payment is
made.

Inasmuch as the shareholders are de-
prived of their right to investment be-
cause of nationalisation, the compensa-
tion received should not attract any tax.
Indeed, whenever any property is taken
over by Government, this policy must be
pursued instead of falling back on the le-
gal stand that compensation cannot escape
capital gains tax because such a tax is on
the Statute book. What is required is an
amendment of the Income-tax Act.
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Having said this, let me conclude by
hoping that the nationalised banks will
not be yet another losing venture of Go-
vernment, that this measure will not erode
the confidence of international financial
institutions and foreign Governments and
foreign business 1 our Government’s
policies, and that the clients of the nationa-
lised banks will be served well by the rank
and file of bank employees. Is this too
much to expect? I should think not.
With supporting measures of the right
kind, I believe 1t 1s possible.

I will end with just one quotation

“Don’t act in haste and repent at leisure
Don’t gamble with the country’s eco-
nomuc future,

A rash step taken now—under political
pressure—Will do permanent harm.

It will be suicidal and destroy the very
basis of confidence which 1s o indis-
pensible.”’

With these words I support the Bill.

SHRI BANKA BEHARY DAS : Mr-
Vice-Chairman, it 1s my pleasant job to
speak just after Mr. Babubha: Chinar has
spoken, because i1t was very difficult for
me to understand, with all the common-
sense that God has given me, whether he
was supporting this measure as a disci-
plined soldier of the Congress Party or

opposing 1t.

SHRI BABUBHAI M. CHINAI - I
started with 1t and I ended with 1t I
also showed some of the salient features
of the Bill and put them 1n my own way.

SHRI BANKA BEHARY DAS : You
started with support and ended with sup-
port and 1n between throughout you oppo-
sed 1t. I agree entirely with you. After
hearing him I am reminded and I am
agamn reminding him also that in May
1967, just after two months of my coming
here as a Member of the Rajya Sabha, I
moved a non-official Resolution 1 which
I stated that all the credit imstitutions
in this country, mmcluding banking and -
surance companies, should be nationalised,
so that the stranglehold of the monopo-
Lists on the Indian economy could be bro-
ken and Mr. Babubha: Chimai was a spea-
ker. If you go through the records today
you will find that hegave a very fine speech,
and I complmented him also,

SHRI BABUBHAI M. CHINAI
Today I complhmented you.

[RAJYA SABHA]
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SHRI BANKA BEHARY DAS : .
in which he opposed 1t. So, 1t 1s another
pleasant occasion for me to speak just
after Mr. Babubhai Chinai, 1n support
of the Bill, which his party has sponsored.
Of course, I will not go mto the pohtical
aspect of the affair, which 1 usually do
not do, but I will have to refer to 1t because
of certamn political matters having been
brought to bear in this debate I am not
at one with some of my leftist friends here
who went to praise Mrs. Indira Gandhyi,
the Prime Mmuster of this country, as 1f
by her action, a new era has dawned in
the economy of this country. I know she
herself has admutted that 1t 18 not gong to
usher 1n a new era 1n the country. Had she
the social perspective which 1s a long-range
one and which 1s, to a certain extent, 1n
conformity with the professions of the
Congress Party, I would have praised
her. Whatever 1t may be, I am supporting
her measure because of the fact that it 1s
a very important step 1n regard to the eco-
nomic policy of this country.

Here I want to deal with a few facts.
In 1967 when I brought forward my non-
official Resolution and got some support
from certain sections of the Congress Par-
ty, including Mr. Dharia and Mr. Chandra
Shekhar, the Congress Party brought for-
ward an amendment to indirectly oppose

my motion. Because some of the
Congress friends on that Bench oppo-
sed that amendment, the amendment

was not put to vote It was talked
out I was again happy that in December
1967 Mr. Morar)1 Desai had to come to
this House and make a statement that so-
cial control of banks was absolutely neces-
sary and gave some of the arguments which
the Congress Party and Mr. K. C. Pant,
as the spokesman of the Congress Party,
opposed at the time of my resolution.
Then also we opposed 1t and said that so-
cial control would never serve the purpose,
but they did not hear. They thought that
social control would bring in the millen-
nium that they desired, but what happen-
ed within these two years? Has 1t brought
that new era which the social control mea-
sure contemplated? They themselves
have admutted that 1t 18 not going to solve
the problem Then, they thought that the
nationalisation of the fourteen banks
was absolutely desirable. I want to plead
here that this measure, again, 131nadequate,
because the taking-over of these fourteen
banks 1s not gomngto solve the prob-
lem. It 1s going to divert the attention of
the whole country 1n a different direction.
I am going to quote here all the statistical
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data from the report of the Reserve Bank
of India. You will see from this report that
we have just now in India, after these
measures, 71 scheduled banks, out of which
13 are foreign banks. We have twenty
non-scheduled banks. Out of the schedu-
led banks we have eight in the State sec-
tor up till now. One is the State Bank
and seven are its subsidiaries. You will
find that a large chunk, even after this
measure, will be in the private sector.
What will be their tendency? The de-
positors who want to break up the whole
measures, who want to see that nationa-
lisation does not succeed will gradually
shift their money and control to all these
banks which have a deposit  of less than
Ras. 50 crores. The Bill does not contemplate
that banks with a deposit of more than Rs.
50 crores will automatically come under
the State sector. Your measure is only
confined to fourteen banks. So, the natu-
ral tendency of some of the people who
want to see that the whole measure is
nullified, will be to shift their money from
these banks and to control some other
banks. That is why from the outset I
want to plead with you that nationalisa-
tion of banking institutions as a whole can
solve the problem. Not only banking insti-
tutions, but I would give you some fac's
about general insurance also. If it had
been done at one stroke, then I would
say that you would have at least com-
manded a huge amount of money to be
diverted in the direction in which you
wanted the whole economy to progress.
That is why from the outset I want to say
that this is an inadequate measure and you
will not be astonished if some of the as-
pirations are nullified because of this in-
adequacy.

Secondly, I do not understand why the
foreign banks have been excluded. Some
of the international understandings and
agreements—though I do not know whe-
ther the Minister will say it here—have
been talked about outside. I was going
through the Reserve Bank of India Re-
port. Can the Government tell us how
many banks of our country have their
branches in other countries, particularly
developed countries? I was going through
this report and find that only in two deve-
loped countries outside India we have the
branches of Indian banks. One is in the
UK and the other is in Japan. Some of
these countries like Malaysia, Ceylon
and Pakistan have our branches, but only
in two developed count-ies we have bran-
ches. One is Japan in Asia and the other
is the UK in Europe. We have no other
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branches either of the Government of India
banks or of the private sector banks in
other countries. On the other hand, you
will find many branches of the banking
institutions of other countries in our coun-
try. You will find how much money is
being diverted through these banks, through
deposits, through credit, to foreign coun-
tries and we have to suffer for want of
foreign exchange. One thing is being said
just to dupe the public and that is these
banking institutions of foreign countries
are operating near the ports, that they are
dealing with the import-export trade and
they have a specialised mechanism, and
0 you do not want to touch them. I have
figures here to show that one important
bank, the National and Grindlay Bank,
has 59 offices in India. Have you got 53
ports in India? Is it not a fact that all the
important cities in India have been co-
vered by the National and Grindlay Bank.
If Mr. A. D. Mani gives any argument, I
am prepared to reply. The sponsored ar-
gument that has been given by the Govern-
ment of India is that most of these banks
are operating near the ports. I am going
to show that in India there are at least
two banks—all the statistics I can produce
here—which have not only spread to the
ports but to almost all the important cities
of the country. The National and Grindlay
Bank has 53 offices and the Chartered
Bank has 16 offices. This argument against
nationalisation of foreign banks is also
fantastic. So, 1 want to plead here with
the Government of India that they should
not only nationalise all the banking insti-
tutions in the country, but also all these
foreign banks, whatever may be the
consequences. If others do not allow our
banks to operate in their countries, we may
also not allow their banks to operate
here. Moreover, out banking institutions
have not spread to so many countries,
as I find from the Reserve Bank Report.
It is not on a reciprocal basis. It is not a
fact that only those banks have branches
here where we have our branches in those
countries. Mr. Mani tries to argue things
about which he does not know. That is
why I have given my amendments. My
amendments will show that not only all
these banking institutions in the private
sector, besides the fourteen, should be
brought under the State sector, but also
the foreign banks should be nationalised.

Secondly, about the policy of the banks. I
was again astcnished to hear Mr. Chinai say
that agriculture has been given enough of
importance by the banking institutions. I
do not know from where he got these
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statistics. But here again I have the sta-
tistics of the Reserve Bank India in which
they say that in the year ending March
1951 agricultural credit given by all the
banking institutions of the country was
Rs. 12 crores and it was 2.1 per cent of the
total bank credit given in that year.

SHRI A. D. MANI (Madhya Pradesh):
You must have security.

SHRI BANKA BEHARYDAS : T am
going to refer to that. I am first replying
to Mr. Chinai, not to you.

THE  VICE-CHAIRMAN
AKBAR ALI KHAN) : Your
limited.

(SHRI

time is

SHRI BANKA BEHARY DAS : What
shall 1 do ? Because he wants to say
sometning which he does not know.
That is my difficulty. In the year ending
March 1967 the agricultural credit was
Rs. 560 crores which is again 2.1 per cent
of the total credit given to Indian agri-
culturers. I do not know how Mr. Ghinai is
fabricating all those figures, from which
source, to show that agriculture has been
given importance by banks. Is it his
argument that the State Bank has not
given as much attention to agriculture
as it should have given ? '[hat is so
in case of all Banks. That is how you are
adding another ammunition to the attacks
of all those friends who are against the
notionalisation of Banking institutions.
These are the statistics of the Government.
Let us see what industry has got. Inthe
same year 1951 industry has got Rs.1g8
crores which is 34 per cent of the
total bank creditin that year. In the year
1967 industry got Rs. 1748 crores which
is 64.3 per cent of the total bank credit.
That was given to industry. I do not know
how the figures have been cooked by
Mr. Chinai. Whereas the bank credit
to industry has gone up not only in
terms of figures which is natural, but as
regards percentage....

SHRI A. G. KULKARN! (Maha-
rashtra) : Itis a Chamber of Commerce
fabrication.

SHRI BANKA BEHARY DAS
That is the whole difficulty. He wanted
to support his argument by giving all
such manufactured figures against nationa-
lisation. Agriculture got the same
percentage in 1967 as it gotin 1951,
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I am not going into details because some
of the facts have been mentioned by Mr.
Chmai. I wanted to show that these are
absolutely manufactured, cooked-up facts
which have no relevance to the present
canditions prevailing now.

Now I want to say something about
the compensation aspect also. I do net
agree at all with all that formula that has
been advocated in this banking law.
A banking institution is such an insti-
tution where there is the mummum
necessity for paid-up capital, because the
State Bank of India which has such a
big business in this country has only
Rs. 5 crores and odd as its paid-up
capital, and all the subsidiaries of the
State Bank of India have Rs. 5 crores
as paid-up capital. Ragarding all those 14
banks that have been taken over now,
none of those banks has Rs. 5 crores as
paid-up capital. Most of them range
between Rs. 2 crores and 2 maximum of
Rs. 4 crores, and I do not understand
how the Government of India is going to
give them compensation on the basis of
assests. Throughout the world you will see
banks are having sky-rockeung houses.
Formerly some of the industrialists were
having hundred-storeyed buildings. Now-
a days wherever you go, whether it is Eu-
rope or America, you find sky-rocketing
houses competing with each other, all
of them belonging either to banks or to
insurance companies, where the paid-up
capttal is the minimum. Even according
to the statistics of the Government of India,
the total paid-up capital of all those banks
of this country including reserves is Ras.
102,60 lakhs, it includes all banks includ~
ing the State Bank and its subsidiaries. You
deduct Rs. 11 crores out of it which is the
pald up capital of public sector banks.
Hardly Rs. go crores is the paid-up capital
of all banking institutions in the private
sector of this country, and if you take into
account the paid-up capital of the 14
banks which are being taken over, it is
hardly Rs. 25 crores to Ks. 30 crores. So,
Mr. Vice-Chairman, I want to say here that
the Government of India has declared that
it is going to give Rs. 75 crores as compen-
sation to those banking institutions. 1
cannotunderstand it. Even today the ‘Com-
merce’ magazine.. .

SHRI A. G. KULKARNI : A pleader
or a doctor or a banker does not require
a capital. He has to play with other peo-
ple’s money.
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SHR1 BANKA BEHARY DAS : The
objects and reasons of this Bill mention
that they are going to give Rs. 75 cro-
res as compensation to those bankers who
have hardly a paid-up capital ot Rs. 25
crores or Rs. 30 crores.

PANDIT S. S. N. TANKHA (Uttar
Pradesh) : That is not what it says. It
says it 18 estimated that this may be given.

SHRI BANKA BEHARY DAS : The
Government knows roughly through the
Reserve Bank of India the assets of all
those banking institutions, and the report
also clearly indicates what are the assets.
It mught be Rs. 1 crore this way or that
way. On that basis they are saying that
they will give Rs. 75 crores. Today the
‘Commerce’ mentioned that it is not going
to be Rs. 75 crores even according to the
formula that has been given 1n this Bill but
itis gomng to be Rs. 150 crores. Mr. Vice-
Chairman, that is why I do not want to
go into this very complicated question,
whether it is Rs. 75 crores or Rs. 150
crores. I want to ask the Government of
India : are you going to pay e¢ven Rs. 75
crores for a paid-up capital of Rs. 25 cro-
res to Rs. 30 crores? Are you going to
take into account the assets or the share
value? T could have understood if you
say that you will pay compensation on the
basis of the market value of the shares
prevailing on the day of taking over the
banks. I can understand that formula but
I cannot understand the formula ot giving
them compensation on the basis of assets.
We know how the assets of the banking
institutions are created because the assets
are not those of the sharcholders, they
are really the assets of the depositors.
We know how the banking institutions
are behaving throughout the world, and
the assets of the banks are always much
disproportionately higher than the paid-
up capital everywhere in the world. That
is why I want to inform the Government
of India that not only you are landing your-
selves in difficulty by having this formula
which you have mentioned, by having this
formula on the basis of assets and liabilities
not only you are going to pay according
to your own version Rs. 75 crores, but as
the Tribunal comes into the picture every
now and then it will go even beyond
Rs. 150 crores. That is why [ ask you why
are you going to pay for the money of the
depositors to the banking institutions
who have hardly Rs. 25 crores to Rs. 3o
crores. That is why I want to plead with
the Government of India that your com-
pensation formula should be completely

[6 AUGUST 1969]

(Acquisition & Transfer 2776

of Undertakings) Bill, 1969

changed. It should be on the basis of the
share value and not on the basis of the as-
scts.

PANDIT 8. S. N. TANKHA : Banks
should be required to pay to the depo-
sitors.

SHRI BANKA BEHARY DAS
I do not understand. Banks will not pay
to the depositors. Banks will pay to their
own sharcholders. The  sharehoiders
will be paid according to the formula
of the paid-up capital. I am a depositor in
the State Bank. I am a depositor in a
private bank. It has nothing to do with
that. In this connection I want to refer
to another fact. Nationalisation of banks
is not such a very great step as itis being
talked about, nor i3 it such a danger as
some of our friends are saying. 1t has been
debated so many times. On January lst,
1956, when four of the biggest banks of
France were nationalised which were
controlling 55 per cent of the deposits of
the country—besides the Bank of France
four other deposit banks were nationahsed—
there was no hue and cry of socialism or
Communism in  France. But they
were nationalised, under what conditions ?
Under much more stringent conditions
than the so-called socialist Government
of India is giving. They gave compen-
sation, and they said that the compen-
sation would be paid in fifty years.
Who were in power then ¥ No progres-
sives were in power in 1946 in France.
All the representatives of capitalists were
there in power. That is why 1 do not
know why so much alarmis being created
here when even capitalist countries have
nationalised their banks. Ard they have
also given terms which are much more
stringent than what the Government of
India have now given to these sharehol-
ders and to all these banking institutions.

In this connection, I want to say that
we should beware of one of the dangers
which have been talked about outside
and also by some of our friends who are
opposed to the nationalisation because,
I am sure, as I observe the way in
which the State Bank is managed, if
the same policy is pursued whether it
is the credit policy or service to the
customers or depositors or service to the
backward areas, then the Government
of India, again, will face same attack as
they are facmg from the rightist Benches,
because though it is absolutely a public
sector undertaking, the State Bank of
India has not changed its policy even
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after 1956. I have statistics with me.
Agriculture or the small-scale industries
have not been given importance. I want
to say here that the credit worthiness
formula should be completely changed
and unless that is changed, these nationa-
lised banking institutions can never
serve the purpose ot the economy because
only those big people who have assets
will g2t assistance, ‘I'ne Tatas, Birlas and
the big monopotists will mortgage their
assets and get the money. (Interruptions).

THEL VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mr. Mani, you
please sit down. His timeis up : I have
to call another Member.

SHR{ BANKA BEHARY DAS
If credit-worthiness 1n terms of assets is
the only criterion, then in the agricultural
sector only the big landlords will get the
credit and the sufferers will be really the
poor cultivators who have not got the
money and the purpose of nationalisation
will be defeated. What will the smali-cale
industry men and the new entreprencurs
who have got all the skill and all the modern
technical know-how but do not have any
assets to mortgage get money from the
banks, do ? Is it not the job of the
Gov:rnment of India tosec thatthe natio-
nalied banking institutions changed
their policy about credit-worthiness so
that t 12 assets alone will not be the criterion
but tie talent, the entrepreneurship, the
Jabour, the sincerity will also be the cri-
teria for credit-worthiness?

Another warning I want to give to the
Government of India that the State Bank
of Indiwa is doing the same thing as the
private banks. I have got statistics here.
The per capita credit in this country 1s
Rs. 53.5. And do you know what is the
per capita credit that has been given to the
backward areas and what is the per capita
depo it that they have taken from the back-
ward areas? Take the case of my State
which i3 one of the backward areas. In
Orisa the per capita credit is Rs. 5.9
onlv, whereas they have got deposits per
capita of Rs. 11.3. Leave aside the ques-
tion ot helping the backward areas to
progress. They have taken more of depo-
sits from the backward areas and have
spent less than half in those arcas. I am
not only speaking of Orissa. ‘Take the case
of Assam. Taey have got Rs. 27.1 as
deposit per capita whereas they have ad-
vanced Rs. 6.6 as credit per capita. 'l'ake
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the case of Bihar. The deposit recerved
per capita is Rs. 25.6 and the credit given
to the people of Bihar is Rs. 7.2. It 1s
about one-fourth of the depost. ‘Take
the case of Kerala. They have received
deposits per capita of Rs. 59.g and they
have given credit to the extent of Rs. 35.9
per capita. But in Maharashtra they have
given credit per capita of Rs. 190.6, n
West  Bengal Rs. 149.4, 1 Madras
Rs. 74.5,in  Gujarat Rs. 66.5, which is
much more than the average of India.

So, the entire policy of these banking
institutions whether it 1s the State Bank
of India or the private banks 13 the same,
there is no change, and 1 am not going to
discriminate them as far as the social po-
licies are concerned. They have taken more
of deposits from the backward areas and
spent them on the developing areas, as a
resuit of which the imbalance between
these two areas has grown. Is this new
institution going to change the enure cre-
dit policy not only as far as the individuals
arc concerned but also as far as the re-
gions are concerned? That is where 1
want to give one suggestion to the Govern-
ment of India.

In a delicate institution like the banking
institution, there are two aspects which
are to be taken into conmideration. One s
the technical aspect—how the bank should
be run in a very technical manner other-
wise the entire economy will be completely
devastated. And the second aspect is the
credit policy. These are the two govern-
ing policies of any banking institution.
And [ want to plead with the Government
of Tndhia here that about these two policies,
if a new approach is not adopted, these
nationalised banking institutions will not
subserve the economy of this country in any
manner. The credit policy shoutd be
guided by a separate institution with
experts on cconomyv and with the repre-
sentatives of the different sections whether
they are the agriculturists or industrialists,
those who have a social vision as desired
by ms Nationalisation of Banks Bitl.
We know that when the Gredit Council
was constituted, so much was said bv the
Government of India that the Credit Goun-
cil will divert credit in the desirable direc-
tions so that a socialist economy will be
ushered in. What happened to that Coun-
cil? Who are the members of the Credit
Council? Do the members of the Credit
Council have that social vision, that new
outiook as regards the banking structure
and its functions? The same people who
were heading the banking institutions in
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the country and who were having the same
conservative outlook were brought in as
members of the Credit Council as a result
of which you might have had a little bit
of more of credit this side or that side
but the basic policy, the credit poficy, of
the banking institutions did not undergo
any change. That is why 1 want to plead
with the Government of India that the
Credit Council should not behave in that
way and the Credit Council should be
reconstituted so that it will subserve the
policy that is desired by all of us.

Secondly, about the technical aspect
also I want to plead with the Government
of India. We know that the Reserve Bank
has much work to do. 1t cannot cven
properly look after all those private banks
as regards the technical aspect. Every
now and then their report says that what-
cver directions they have given every year
they have been violated by the banks. In
spite of the Reserve Bank’s scope @nd in
spite of all other factors about control
and other things, they say that many of
the banks are violating all those 1nstruc-
tions that they give to them. Then what
will happen to the 14 banks which will be
under their control? Will the Reserve
Bank be able to shoulder that responsi-
bility also. That is why [ am making this
suggestion to you. In France when they
took over those biggest four banks accord-
ing to the law of that country, they
created two institutions. One was the
Credit Council institution which example
we have followed, and Mr. Morarji Desai
when he brought forward that Bill ad-
mitted that he had borrowed that Irench
formuta. We borrowed without taking the
soul ot 1t but only taking the form of 1t.
But there in France they have also done
another thing. They went in for a Banking
Control Commission to look into the tech-
nical aspect of the banking 1nstitutions of
that country and they have the technical
surveitlance over those banking institutions
which are under the public sector there.
I want to plead with the Government of
India that that scheme should be taken
up after this Bill is passed. 1he provisions
of this Bill do not mention that fact.
They can either amend 1t or thewr scheme
should clearly indicate that a separate
institution to look after the technical sur-
veillance of these banks would be created
in tnis country so that one body will look
after the credit policy of the nationalised
banks whether it is the State Bank or any
other Bank and the other body will look
after the technical aspect. These two as-
pects are very important for any delicate
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financial institution and then only the pur-
pose in view can be served.

fe Al waTe framd (wer w2 ¢
IqEATIR ST, ANXG THT ¥ A AL F
T fadqs #1 § 94T A @1 AT §
7@ 5@ gugq ¥ fay gawa @lqd §r
§r g fr fag weame 3 aqae 78 fa9as
QT | AT 93 AAAYT F FNG  FAEY
3 AT W TR AT AT Sg ¥ F A0
g | wa gfoa o afew wredig Frig w+wet
¥ mawm FOw g W aEm § g
qfasT oufeaa &t fF o gr 37 Ugi-
T ¥ fagae aT faae FT W@ T

n# ug 31 ¢ f 4 = fadyw Y qAm-
ardy wfq &1 uF wg@Eye F1w fasfeq
T g | 98 Fed §T AF qg AT FEH
qear & faF 7 oY 78 vaer $39 § W # qE
sfaw w2% ¥\ Fdw FAD ¥ AT @R
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ST g foF s &1 garfe & 0 @
A FIH TF G FF IS T | A Gy
T 7 AW F7 w47 19T 1 4G I 9w
arg fan feafs o< go vzw g figfa =7
oY ff IR AT AT W YIA A HFAT 78AT
ar % 78 o7 9T wAd 3T Y AT AHR
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TR AW 7 AT E AN SF T
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““There was a man called Rousseau
once. He wrote about Revolution. [he
Lords laughed at him. But the next
edition of the book was bound in their
skins.”’
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SHRIL A. D. MANI : Mr. Vice-Chair-
man, Sir, t.hiS Bill which seeks to nationa-
lise 14 major banks is a historic measure
and the country has given its massive sup-
port to the Government for tms Bill on
nationalisation of 14 banks. In regard to
this matter, the Prime Minister had stated
some ume ago at Feridabad that she had
ﬁve banks in mind. I would like to men-
tion what those five banks were. They
were : the Central Bank of India, the Bank
of India, the Punjab National Bank, the
Bank of Baroda, and the United Commer-
cial Bank. In terms of the association of
these banks, the Central Bank of India
and the Bank of India are supposed to be
associated with the house of Tatas, though
not controlled by them. 'The Punjab Na-
tional Bank is supposed to be associated with
Sahu-fains. The Bank ot Baroda has been
associated with a group of Ahmedabad
industrialists. And the United Commercial
Bank has been known to be a Birla bank.

SHRI BANKA BEHARY DAS : We
may continue tomorrow.

THE VICE-CHAIRMAN (SHR! AK-
BAR ALI KHAN) : We are siting upto
6-30 p.u.

SHRI A. D. MANI : As far as the con-
trol of the economy by the monopolists
is concerned, 1 am entirety one with my
friends on the Opposition side because 1
am myself a liberal. I do not like concen-
tration of wealth in any form. 1t nauona-
lisation of banking companies had been
confined to those five banks which the
Prime Minister had in mind at Faridabad,
it would have met the requirements or my
thinking because we have to take this
country slowly with us. The other banks
which have been nationatised are the fol-
lowing : Canara Bank Rs. 146 crores...

SHRI NIRANJAN VARMA (Madhya
Pradesh) : What about Syndicate Bank?

SHRI A. D. MANTI : 1 will come to that,
The Canara Bank was started many years
ago and has been built by small sharehol-
ders, by people who have invested their
life’s savings in the Canara Bank. The
Union Bank of India has Rs. 115 crores
and the United Bank, Rs. 143 crores.
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The Dena Bank, which was started by
Devkaran Nanji—whom 1 had the pleasure
of knowing many years ago—with a modest
capital, has Rs. 121 crores. The Aliaha-
bad Bank—51 per cent of its shares are
held by the Chartered Bank ot India— has
Rs. 112 crores. The Syndicate Bank, to
which my hon. friend reterred. . .
SHRI NIRANJAN VARMA Syn-

dicate means?

SHKI A. D. MANT : It1s not the Cong-
ress “‘Syndicate”. It is a bank started in

Mysore.

SHRI BANKA BEHARY DAS : In
Mysore? The place where the Congress
President comes from?

SHRI A. D. MANI : [ am sorry, 1t is
Mangalore. Sir, the Syndicate Bank is
a bank which has specialised in running
its business with women. If you go 1o
Karol Bagh here, you will find a large
number of women, trained 1n banking,
highly professional, highly courteous. very
smart ladies, running the Syndicate Bank
and giving Rs. 3,000 or Rs. 4.000 a8 over-
draft with or without security. For example
in regard to doctors who waated to go and
practise in rvral areas, the Syndicate Bank
always offered Rs. 5,000. ‘They have said
“You go and practise in rural areas anc’i’
return the money within three years.
This bank has blazed a new trailia ban‘kmg
business and I was sorry that the Syndicate
Brnk which has done no harm 1o big
interests or to small interests has been
nationalized. The Indian Overseas Bank,
which has been serving the interests ot the
southern half of the couatry, has got Rs.
gg crores. The Indian Bank has Rs. 84
crores. The Bank of Maharashtra, w hich
has butlt many industries in Maharashtra,
has Rs. 73 crores and it has 2lso been na-
tionalized.

Sir. [ would have very much liked
nationalisation to have been confined to
these tive banks that the Prime Minister
had in mind. (Interruption) 1 am not against
nationalisation. But these are banks not
connected with any big houses 2t :.111.
There was no question of concentration
of capital or misuse of capital by these
banks. I am sorry that these banks have
also been included. Apart from that, 2
number of points have been raised in the
debate. For example, mv hon. friend, Mr.
Banka Behary Das, who made a very not-
abale speech and which will be recorded
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as a very good speech in both Houses of
Parliament, pleaded that different stan-
dards of credit-worthiness should be adopt-
ed. Sir, [ have been to the Sovjet Union
and I have gone to the Fast kuropean
countries also. My hon. friend, Mr.
Raghunatha Reddy, who deals with foreign
investors knows. .

N aARTEY : wfos, oy we 0E g
Afeqa gfaza

SHRI A. D. MANI : I[n 1962, before
you came to Parliament. Even in those
socialist countries when it comes to the
question of finance, they are far more
finance-minded than the worst industria-
lists in our country, They want security,
they want interest. Now, in regard to
credit-worthiness, we do not want the new
banks to advance money regardless of
sound banking principles.” We want this
money to percolate to the countryside,
But we have got to follow the traditional
norms of banking business. That 1s essen-
tial it nationalisation is to succeed because
we do not want these nauonalised banks
to work in the way in which some of our
public sector undertakings are working at
the present time. We do not waat them
to run into loss, because that will shake the
confidence of the depositors.

My hon. friend, Mr. Banka Behary
Das, and others referred to the question
of nationalisation of foreign banks. Sir,
I have congratulated the Government on
having withstood the pressure and not
nationalising the foreign banks, because
for a long time to come, whether you deve-
lop a dynamic socialistic economy, whe-
ther you are going to allow capitalist eco.
nomy to continue in this country or you
are going to have a mixed €conomy, we
require foreign co-operation in respect of
trade, in respect of export and import,
We  would have shaken the confidence
of the outside world if we had nationalised
foreign banks. Now, I would like these
forcign banks to continue, I would like
the Indian banks to give the same kind of
depositors’ service which some of the
foreign banks are giving, You find adverti-
sements in newspapers where an Ameri-
can bank says—I do not want to name
it .

PANDIT S. S. N. TANKHA : What
about the Bank of China? .
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SHRI A. D: MANI : The Bank of
China should not be allowed to function
in this country. Itisnota bona fide bank-
ing institution. It is an institution for po-
litical subversion. But with regard to some
of the American banks, you take only 5
minutes to get a cheque ca§hcd. ’}fhat
happens to Members of Parliament ertc,
but when we go to other banks, we haveg to
stand in the queue for a 1(')1’.1g time. tk; ir,
in order to promote competition f’“thb ese
nationalised banks, let the foreign banks
also continue; and let them also compete
with each other. My hon. friend, Mr.
Banka Behary Das, rcfcrred‘ to the Fi’en(i{h
banking system. These nathnalxsc_d anks
in France are fiercely competing with each
other for banking business. There is cut-
throat competition, and cut-throat cl?r:ci
petition is necessary in any natlonf} lih
banking system. I am in favour of the
Government’s attitude not to nationalise
the foreign banks, because we shoul‘d do
nothing which will undermine our inter-
national credit.

Sir, on the question of compensation

I am in favour of the terms of compensa-
tion which have been generally offered,
though some may urge that the market
value of shares should have been taken
into consideration. There are famxlle.s,
small families, which have invested their
money in these shares, and these s}}arcs have
been giving a good return. It is no use
comparing these shares with zamindaris.
It is not all people who are holding big
blocks of shares. These shares have been
sold in the market and they have invested
their money in them. If we had gone on
the basis of market value, some people
would have been hard-hit. Regarding the
mode of compensation, payment of .l}alf
in cash and half in the form of securities,
er cent is ridiculous. You get 5 per
zjn? even on fixed deposits. Why not in-
crease the percentage? My hon. friend
the Minister of State, should consider,
giving the same rates which are glvcn.f_’or
fixed deposits. After all, these families
depend on this return. We should not be
unjust to our own sharcholders, And if
that is done, it will command perhaps
a greater measure of public confidence
and support for the policy of nationalisa-
tion which the Government seeks to en-
force in this matter.  Sir, regarding the
constitution of Advisory Boards, 1
am glad that the Government has
accepted the suggestion in. the other
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House that representatives of the workers
should be taken on the Advisory Boards.
We are developing a socialist economy
and I would like to see the representatives
of workers being taken on the public sec-
tor undertakings also. The moment wor-
kers’ representatives come on the Advi-
sory Boards, the present atmOSppere of
agitation that goes on in banks will stop,
You go to any bank. The other day I had
been to a bank and I do not want to men-
tion the name of the bank—it is in Con-
naught Place—and 1 waited there to take
some money. There the Manager said,
“Look at the shouting that is going on.
We have no control over these people.”
If the workers are to control banks and take
part in the management, there is also a re-
ciprocal obligation on them to maintain
certain forms of discipline, and I would
like the workers to enter into some kind
of an arrangement, a convention, with the
banks. In that atmosphere of their taking
part in the management, there will be no
strikes in the banks and all matters will be
settled by negotiation. And this is a fair
proposition I am putting forward to my
honourable friends of the Communist
Party and the Socialist Party who have
all along been supporting the strikers.
It is most necessary that the workers should
make this sacrifice since they are given
representation on the Banks. They should
give up their right to strike,

I would like to say further regarding the
Credit Council that is to be estabhshed.
Let us not try to approach this matter
from a weighted point of view that agricul-
ture should be given preference, that in-
dustrialists should be in the background,
and so on. lf it is a matter of credit po-
licy, as I said, you must run it on sound
banking principles.

People who have got experience of
banking, people who have worked on the
banks, employees who have got the know-
ledge of banking and who have held im-
portant posts, should constitute the Credit
Council. We should never depart irom
sound banking principle.. I repeat the
point. Security must be given; otherwise, the
depositors will lose confidence in the bank.

The final point that I would like to make
is regarding bonds which are going to be
issued. They should be of such a character
as to be encashable within five years be-
cause many people have invested their
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life's savings, If a man wants to cash
those certificates, he will have to cash it
at a discount.. . (Interruptions) If it is a
five-year certificate, the money that goes
towards discount will be less. Since the
Prime Minister has come here I would
like to repeat the point...

(Interruptions)

SHRI ARJUN ARORA (Uttar Pra-
desh) : Repeat your speech.

SHRI A. D. MANI : If 2 man wants
to marry his daughter, he wants to sell his
certificates. The marriage of his daughter
i8 equally important as nationalisation.
These securities must be saleable in the
market. I want to encash them at a low
rate of discount. There should be the same
rate which is paid on fixed deposits.

With these words I hope that this his-
toric measure of nationalisation will suc-
ceed, that all these nationalised banks will
restore confidence in the economy and pro-
ceed satisfactorily as the nationalised banks
of France are doing at present.

SHRI SRIMAN PRAFULLA GOS-
WAMI (Assam) : Mr. Vice-Chairman, I
want to congratulate the Prime Minister
for nationalising fourteen major banks-
It is a bold and courageous step she has
taken for the good of the country. The
Prime Minister has rightly said that it is
Jjust the beginning; more will have to bhe
followed after the nationalisation of these
fourteen banks. This is not an epoch-
making, as she has said, but a small mea-
sure only. This is just the beginning. She
has studied the deteriorating economic
situation that prevails in the country in
its true perspective and acted at the right
moment. But by this courageous act she
has initiated a struggle against the vested
interests, against the monopolists, against
those wio are out to hinder all our pro-
gress when we are trying to achieve the
goal of democratic socialism. The demand
tor the nationalisation of banks has been
there for a long time and we have been
consistently demanding for it inside the
House, outside the House, and in our party
organisations. My friend, Shri Chandra
Shekhar, has elaborately explained how
it came about in the Congress many years
and this is not a hasty step. The nationalisa-
tion of fourteen major banks is, no doubt,
a radical step. As a matter of fact, we are
for nationalisation of all the banks. How-
ever, in the circumstances that exist to
day this is a very bold step that the Prime
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Minister has taken. She has taken a
right step in nationalising these fourteen
major banks. Throughout the country
today millions of our people, our down-
trodden, half-fed people, are jubilant over
this action because they see a ray of hope
that this would lead towards bringing some
good for the weaker sections of our popu.la-
tion. Of course, the handful of monopolists
who are there, are not haPpy with t?ns
measure and they are coming out with
their vociferous protests and they are
shouting that something very strange has
happened. In fact nothing like that has
happened, It is neither communsm nor
socialism; it is only the natlona.hs.ah?n
of fourteen major banks. Many capltahgt
countries have also nationalised their
banks. In India these monopolists have
grown after independence at the cost of
millions of our starving and poor people.
They have exploited the millions of our
starving people. It is surprising that they
have not taken this measure gracefully.
I would say they ought to have taken this
measure gracefully since they have been
guaranteed adequate compensation. I
personally do not feel that such a huge
amount of compensation ought to be
given to these capitalists. Because we have
accepted democracy and mixed economy,
because we have accepted dcmo.cratic
socialism, because we have given h.bfzrty
to everybody to live as a free citizen
with his property, we had to provide
adequate compensation to them. Instead
of fecling jubilant they are angry. As one
.of my friends on the opposite has put it
they have turned mad. And some of
them are becoming dangerous like the GIA
-agents, and they are coming out to frus-
trate our progressive move. Since inde-
pendence in India a new class of bourgeois-
¢um-feudalist class has grown very rapidly
and it has taken all the facilities, all the
advantages that independence has brought
to this country. They have got all kinds
of protection from foreign competition
and they have grown as monopolists. They
are not cooperating with our Government,
the Government which has given them
80 much protection and liberty. If there
bad been a Marxist revolution in this coun-
try, they would have not only been phy-
sically wiped out, but their children also
would have been deprived of their fran-
«chise and their property would have been
expropriated from them. The simple
aflair of nationalisation of the fourteen
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major banks is neither socialism nor com-
munism. It js a preliminary step in the
direction of building a democratic society,
Wc'have been wedded to democratic so-
cialism. Pandit Jawaharlal Nehru evolved
the pattern of this democratic socialism,
the like of it is not found in any other
country. This pattern of socialism conforms
0 our Indian culture and our Indian-
tradition. I am very sorry at the be-
haviour of the monopolists, Many of the
big papers, owned by the monopolists
are all along creating confusion and pro-
pagating against these progressive mea-
sures. They have been creating confusion
by their propaganda even on the floor of
this House—I do not find Mr, Dahyabhai
Patel here who wanted to create such a
confusion by saying that chaos will come
in. What chaos he means, I cannot un-
derstand. The monopolist exploitation,
the monopolist manoeuvres have created
more confusion and chaos, 1T am not
afraid of any chaos of which Mr. Patel has
Spoken. I remember Mahatma Gandhi
saying, during our dependence when he
led the struggle for independence, that he
was prepared to be in chaos than to remain
under British subjugation. Let me re-
peat that I prefer to have that kind of
chaos than to remain under the mono-
polist manoeuvres and all kinds of cor-
ruption and exploitation. It has become
intolerable to us. So many motives are
attributed to us. They want to divide the
Congress by saying that this is a political
action. It is not for the division of the
Congress. It is a logical conclusion be-
cause the Congress is wedded to democratic
socialism and the nationalisation of the
banks is a must in that process. Even
some of those people said that they have no
objection to the nationalisation of the banks
but it should not have been done now and
they want us to wait. How long are we
to wait? Twentytwo years have passed.
All these years they have been doing all
kinds of exploitations. 1 must say that
they have not given credit to the agricul-
turists and they have not removed the
regional imbalance and are we still
to go on waiting? Then we could
have waited for our independence also.
The British also said : You are not fit for
self-government, ‘you better wait’. We
did not wait and we got the support from
millions of our people who supported us
with the expectation that we will build
up a social order in which the poor people
will be better off but to-day what do we
find? The monopolists are controlling
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everything. They want to control the
politics of our country also. To-day it is
a matter of disgrace that these monopo-
lists and the capitalists have not taken it
gracefully. They should see the writing
on the wall. They should know the dia-
lectics in history, they should understand
the social forces that are working. They
should know that they will be swept away.
It is better that they should accept it grace-
fully and try to adapt themselves to the
changing social order. Itis only a reformist
move. We have not nationalised the means
of production. I agree with Shri Banka
Behary Das when he elaborately explained
that the compensation is very high in com-
parison to the paid-up capital of these
banks. Anyway, considering the condition
of our country and the circumstances and
all the political manoeuvres, to-day the
Prime Minister has taken such a liberal
step. Even then it is a very courageous
and bold step. Everyday I am reading
her speeches when she is greeted by thou-
sands of people. She said that it is a fight
against a few individuals who stand for
vested interest, and she would fight to the
finish. To-day we are inspired by this
act, we, the workers are inspired by her
bold stand. We urge on the Prime Minister
that she should go ahead with the imple-
mentation of the other programmes, main-
ly the 10 points accepted by the A.L.C.C.
and the Resolution on Democratic Socia-
lism adopted at Bhubaneswar.  These
should be speedily done. If we delay, it
will make things worse. We should hasten
up the process. If we do not hasten, our
country will go the Communist way.
I do not want the country to go through
bloodshed or chaos. Also I do not want the
country to go the fascist way controlled
by the capitalists and monopolists. What
for we fought for independence? So I
am speaking from the political point of
view because the other speakers have ex-
plained by facts and figures how the mono-
polists are manoeuvring, how they are
investing and taking advantage of the de-
positor’s money and how they are not
investing it in the backward areas and how
they are investing for their own interests
only. They are not giving facilities to the
small industries and the agriculturists.
So all these are elaborately said. Now,
we have to pass this Bill as fast as we can,
1 understood that some of the Opposition
people, the Swatantra Party and Jana
Sangh in particular, want to hinder and
delay the passing of this Bill. They can
delay for one or two days but no reactionary
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forces can deter our forward march.

I can understand their philosoph

which they are paid but t}I:ey shorl)xlzly ufgf
ders?and that the country’s trend and
Parliament’s trend is to pass this Bill
They should say things which they want.
to say but they should allow us to pass
this Bill quickly. Why bring in all the
amendments and the Supreme Court
ht?re? I wholeheartedly welcome this
Bill and I wish the Prime Minister will
follow up other revolutionary measures
also towards the fulfilment of one declared
goal of democratic socialism. We are
behind her, the country is behind her and
the ideology which is much more important

in our fight against the reactionary for-
ces.

SHRI A. P. JAIN (Uttar Pra :
Mr. Vice-Chairman, in( the econongce:stlzt.-
velopment of the nation we have reached
a crossroad when the country has to decide
what way to take. If we take the coura-
geous path, we will be making India rich
and prosperous. If, on the other hand
we continue to follow the present sluggish’
policy, the lack of investment, lack of re.-
sources for our Plans, then India may go
down. Therefore, we have to make g big
decision. We have had three Five Year
Plans and three annual Plans. These
plans have no doubt added to the wealth
of the nation. Our agricultural production
has gone up by 80 per cent. and the induys-
trial production has gone up by more than
100 per cent. So far as that goes, it is good
but we have to examine our progress in the
background of the ideals which we have
placed before ourselves. In the Congress
Party we accepted socialism as the pattern
of our development and the ideal which

‘the country placed before herself, Now

socialism envisages two  fundamentals.
The first is that there can be no socialism
in a poor society, in a poor country. The
country must be opulent, it must create
wealth and the second important ingredient
is that whatever wealth is created is equi-
tably distributed so that the difference
between the rich and the poor is reduced,
not enhanced. Now you will remember
that yesterday some questions were put to
the Prime Minister whether the distance
between the rich and the poor has increased
or reduced. I agree that the Prime Minis-
ter was quite right in saying that it is diffi-
cult to answer this question in categorical
terms. For, during the very process of de-
velopment certain tensions and certain
inequalities develop and they take time to
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be evened out. I feel that the difference
between the rich and the poor has at least
not narrowed down. In certain sectors it
may have narrowed down, in other sectors
it may have even increased. In the coun-
tryside there is no doubt that there has been
an increase in wages but the income of the
bigger farmer has increased far more than
the wages of the poor labourer. So it is
in that background that we have to view
this measure.

Now, the object of this measure is to
achieve certain social ends, and these
social ends are that our resources must be
diverted in a manner so as to achieve the
socialist end, that is, firstly, to increase the
national income, the Gross National Pro-
duct, and, secondly, to distribute the Gross
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National Product in a manner so that the
disparities between the rich and the poor
are narrowed down and not widened. It
is in that background that I look at this
measure.

SHRI BANKA BEHARY DAS : Mr.
Vice-Chairman, there was an under-
standing that we should adjourn at 6-30.
It is 6°30 now and he may continue to-
morrow.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Yes, you may con-
tinue tomorrow. The House stands ad-
journed till 11 A.mM. tomorrow.

The House then adjourned at
thirty minutes past six of the clock
till eleven of the clock on Thurs-
day the 7th August, 196g.



